6 AUGUST 1958 Resolution re 2032
931 Suger Export Promotion
Ordinance and Sugar
Export Promotion Bill
PUBLIC PREMISES (EVICTION OF sfrag, @ & arelm wwelt ot
UNAUTHORISBEII;LOCCUPANTS) mhtmﬂw‘*ﬂm
fis ¥ w wiede A wyd & fd
Mmonm'l‘:nuasrmnn mhﬂmﬁqﬂﬁm

Secretary: Sir, I lay on the Table
of the House the Public Premuses
{Eviction of Unauthorised Oeccupants)
Bill, 1958, as passed by Rajya Sabha.

13.12 hrs.

RESOLUTION RE: SUGAR EXPORT
PROMOTION ORDINANCE AND
SUGAR EXPORT PROMOTION
BILL

Mr. Speaker; The House will now
take up discussion on Shri Braj Raj
Smgh’s resoluhion regarding dis-
approval of the Sugar Export Promo-
tion Ordinance, 1958, and the Sugar
Export Promotion Bill, 1858.

The resolution and motion for con-
sideration of the Bill will be discuss-
ed together after which the resolution
will be put to the vote of the House
Arst and, if negatived, the motion for
consideration of the Bill will be put
to the House.

As the House is aware, five hours
have been allotted for both the items

1 will first allow the resolution to
be moved and then, after it is placed
before the House, the motion for con-
sideration of the Bill will be moved.
Then there will be discussion on both
these motions by the Members of the
House,
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Mr. Speaker: The hon
time 15 up.

Member’s

Shri Braj Raj Sh&z: I am not say-
ing anything irrelevant. Some subs-
tantial things are to be said.

Mr. Speaker: I am not saying that
the hon. Member is irrrelevant; he is
quite relevant 1 am gwing him 28
minutes.
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Mr. Speaker: Motion moved

“This House disapproves of the
Sugar Export Promotion Ordin-
ance, 1958 (Ordinance No 5§ of
1958) promulgated by the Prem-
dent on the 27th June, 1858."

Now the hon Minuster may move the
motion for consideratton of the Bill.
Hon Members will have opportunity
to speak on both the Bills as also the
Resolution

The Mintster of Food and Agricul-
tare (Bhrl A. P. Jaim): I beg to move:

“That the Bill t0 provide for
the export of sugar in the public
mterest and fotr the levy snd col-
lection 1n  certain circumstances
of an additional duty of excise nit
sugar produced in India, be taken
into consideration.”

refer

Mr. Speaksr: He may also to
the points that have been refarred to
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earlier, the promulgation of the
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explain this point. =

'
:
i

St
§§?§:§
¢ Eaf
il

fid

Shri A. P. Jain: I will answer the
query raised by you during the course
of my speech.

Shri Naushir Bharuchy (East
Khandesh): Let him be a little louder
so that we can also hear him.

Shri A. P. Jain:
hear me.

Surely you will

As hon. Members are aware, when
in 1956 Government decided to under-
take the export of sugar, the eircum-
stances were very favourable, partly
on accouni of the Suezx Cnisis and
partly because the beet-root crop :n
Europe had failed. The prices of
sugar in the world market were high
We actually started the export of
sugar in the month of January 1857,
and during the course of the vear we
could export a little more than 150,000
tons of sugar, earning foreign ex-

change to the tune of about Rs. 124} -

Crores.

One of the important problems be-
fore us at that time was: what was
the agency to be employed for effect-
ing this export. After giving due
consideration to the various methods
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ilized, later on, for

osses when the prices
world market went down. A
part' of the profity wre there. Here I
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Indian Suger Mille Association for
helping the country by exporting a
fairly large quantity of sugsr on “No
Profit; No Loss” basis.

Then, conditions changed later on
and the prices of sugar in the world
market went down. Our cost of pro-
duction is comparatively higher. 1
will go into the break-up a little latey
and I shall try to expiein the reasons
why it js higher than the world
prices. Nonetheless it was a fact
that while, roughly speaking, our cost
of production was about £50 to
£52 per ton, the world prices for the
British refined sugar were as low as
£ 36 or £ 37 per ton. Our sugar is
somewhat inferior to the British refin-
ed sugar, and therefore it fetches £ 2
or £ 3 and sometimes £ 4 less than
what the British refined sugar fetches
in the world market. We were, there-
fore, confronted with a rather diffi-
cult problem, as to how we could ex-
port the sugar,

One of the guestions that came be-
fore us was whether the Government
could subsidise it, and we found that
it would invoke the provisions of
GATT  Therefore, this scheme was
discussed at various levelg in respect
of the agency to be employed, whe-
ther we were in a position to export,
and if we had to export at a price
lower than the ex-factory price, how
the difference of the losses were to be
met. It was by no means an easy
scheme for us, and we spared no time
in working out the scheme, but
nonetheless it took time, and we could
finalise the scheme only after the
Parhament had adjourned.

Shri .l-n.n (Tenali): Very con-
veruent.

Shri A. P. Jain: We could have
waited for this session of Parliament
That weas the alternative left belnre
us, but the House is well aware of
our foreign exchange needs, and e
therefore thought that we should take
the earliest steps %o give a Jegal shape
to this scheme. In fact, we alo
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examined the question whether we
muld effect the export of sugar with-
out undertaking law, but we were ad-
vised by the Ministry of Law that we
could not do it

It i1s not that no benefit has accrued
as a tesult of the passing of this
Ordinance. First, we had to set up
the machinery and then in the month
of July we entered into a contract for
Rhe export of 16,870 tons of sugar,
Put of this actually 9,900 tons of
Mugar have been exported in the
shonth of August It is, therefors,
clear.

- Shri Braj Raj Singh: On which date
in August?

Shri A. P. Jain: Up to now, up to
‘the 23rd August.

Shri Braj Raj Singh: [ presume
that 1t has been exported after  this
gesston of the Lok Sabha began

Mr. Speaker: All exports have tuken
place only afier the Lok Sabha se-sion
started?

Shri A. P. Jain: T w1l find out

Assuming we had not passed the
Ordinance, it would have taken some
time for the Lok Sabha to pass the
Bill. In fact, we introduced it at the
very earliest date, and I do not think
we could have passed the Bill

Mr. Speaker; We pass the Bill in
two hours.

Shri A. P. Jain: Even if it had becn
passed in two hours, it would have
taken us one or two weeks to set up
the machinery.

Sbrf Ranga: It could have been
done earlier withoul having to come
%o Parlisment.

Shei A P. Jaim; We could not do It
because the law was necessary.
Valuable tims would have been lost,
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while now we have earned some

foreign exchange.

1 can assure you that the Govern-
ment is fully aware of the fact that
Ordinances should not be promulgat-
ed except under very exceptiona] cir-
cumstances, and we did give thought
to this question, but we felt that our
need for earning foreign exehange
was 50 urgent, and that if we did not
pasg the Ordinance, we would be
losing some time.

Sthri Naushir Bharucha: How much
foreign exchange have they earned
on 9,000 tons?

Shri A. P. Jain: It would be about
Rs, 50,00,000.

We started making contracts from
the 3th July orwards. The ordinance
was passed on the 27th June, and
we made our first coniraoct  on 5th
July und went on making the con-
tracts  So, all this time would have
been lost Al anv rate,  we could
rnot have functtoned 1n the month of
July and up to the 10th of August,
and wvaluable Ume would have heen
tost.

Shri Naushir Bharucha: You could
export later, send them in a bunch
later on.

Shri A. P. Jain: That 15 the just:-
fication for promulgating the ordi.
nance,

There was also another reason.
Some rumours had been going about
in the market that the Government
intendod to umdertake export, and
from the month of Apr:) onwards—I
believe from the monch of May—:he
prices were showing a little upward
trend, and therefore if we had not
undertaken the scheme, that upward
trend. m‘ fact, would have continued.

Shrt Braj Ra] Simgh: You could
control the price.

Shri A. P. Jaim: That is what I amn
coming to, how we controlled the
prices.
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When we decided to pass the Ordi-
nance, we had consultations with the
industry The industry had rased
its price by about a rupee, and we
felt that the losses on the export couid
be met out of this rise of Re 1 In
fact, roughly we calculated that if the
Government decided to export 50,000
tons of sugar, the loss would be about
Re. 0-8-0, if on the other hand Gov-
ernment decided to export one lakh
tons of sugar, the loss would be about
a rupee per maund  Therefore we
asked the millowners not to raise the
ex-factory price of the sugar and
they gave us an assurance before thus
Ordinance was passed Now, some of
the mullowners complied with that
assurance, others did not

Shri Khaswaqt Rai {Kheri) What
was the percentage of those comply-
ing and not complying”

Shri A. P Jain: Well, 1 cannot gne
the percentage

Therefore we thought of some
device, and we gave a ro.ecase of
1,70 000 tons of sugar 1n the middle of
July

Shri Jhunjlrunwala (Bhagalpur)
Ind the Government-owned mills not
raise the price” What was ther
price?

Shri A P Jain The Government
owned mills did not raise the pricc
In fact, the Government does not own
any mills, they are Government-
managed We did not raise the price
and some of the Southern muills did
not raise the price, some in North
India did not raize the pricg, same
mlls did raise the price

Then, about 15 days after enacting
the Ordinance, we gave a release of
1,70,000 tons and we also asked the
millowners that they should freely
release and sell the sugar so that thig
rise mught be elminated. Some of
the millowners did not play the game,
end they withheld the quota that had
been released. We were therefore
driven to the necessity of promulgat-
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ng an Order, and we promulgated thef
Qrder on the 30th July

Now, let us look at the sequence of
the events The Ordinance was pasa-
ed on the 27th June, and we took
effective steps to contro! the prices on
the 30th July

Shri Braj Raj Singh, After 33 days

Shri A P. Jain: One has to watch
the markct trends, one has also to
apply other devices For instance, we
applied the credit squeeze It had
some cffect, but not the full effect,
and ultimately we undertook to con-
trol the prices whitch has had a
salutary effect The expected prices
today in some pilaces are lower than
the controlled prices

Shri1 Feroze Gandhi: (Rai Bareh):
What are the presaihing prices 1n
Deiha?

Shri C D Pande (Nammu Tal) The
differenee between  the ounsumer's
price axd mi'l prce 15 Rs 6

Shri Ranga He say. that they are
lowel

Shri A P Jain The ex-factory
price 1s Rs 38 Rs 112- 15 the octrol
and the Delli wholesale prices
are

Shri C. D Pande. Retayl price p
more important than the wholesale
price for us

Shri A P Jain: On the l4th August
the Delh1 wholesale prices were
Rs 38

Shri A. C Guha (Barasat) That ie
the who‘esale price What 15 the
consumer's price”

Shri A. P. Jain: 1 understand that
1n some af the shops in cold Delh: it 13
Re -/15/6 and in other shops it s
Re 1 It may be Rs 1-3 or so m.
a shop or two

Shri C. D. Pande: Rs 11;- 15 the
common price
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8hri A. P. Jaln: May be, T do not
know, But I am giving the old Delhl
prices.

A2S51 hrs
[Mg. Dxrurvy-SPEAKER 1 the Chair.}

Obviously, now the question is: Can
the Governmnet absolutely control
the consumer’s price?

An Hon. Mesmber: What are the
prices?

Mr. Deputy-Speaker: This should
not be the market where prices should
fluctuate in thys way.

Bhri A. P. Jain: On a rough calcula-
tion 1 think there should be at least
150,000 to 2 lakhs, and maybe more,
retailers working in small hamlets, 1n
villages, 1n towns and In cities and
L submit in all humilhity that ;t 15 not
possible to control them. We have
not got the machinery to control the
1,350,000 or 2 lakhs or even more of
these retailers. The only way of
controlling them is that more and
more supplieg must be made avail-
able in the market and at a price
‘That 15 what we have done

You will recollect that during the
discussion on food a number of com-
plaints were made about the working
of the fair price shops Their num-
ber is only 40,000 Each of the far
price shop dealer 1z selected by the
Government, There are regular
inspectors and even then, I must
admit, there have been some cases of
irregularity. Have we got a machi-
mery? It iz easy to say, but has the
Government of India the machinery
or have even the State Governments
the machinery to control the, 2 lakhs
or even more of these retail shops
situated all over the country from the
smallest village®to the biggest city of
Bombay and Calcutte? We have aut
got the machinery and I must con-
fess that we cannot control it

et Ranga: Nobody szays about
controlling them,
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Mr. Deputy-Spesker: If nobody
says that, then hoth sides agree.

Shri A. P, Jain: What we have
done now iz to increase the availabi.
hty of sugar in the wholesale market
and that has an effect. [ hope that it
will have a further effect of reducing
the consumer’s prices.

A quesgtion has been ralsed by the
hon Speaker who preceded me that
the sugar industry has made—bow
many crores of rupees 1 do not re-
member—profit. He quoted some
figure.

Mr. Deputy-Speaker: Rs. 2 crores.
Shri Bra) Raj Singh: It is Ra. 3§

crores in all

Shri A P. Jain: The sugar industry,
I dare say with a considerable amount
of confidence, 15 the most regulated
industry in India The price of sugar-
cane s controlled Wages of the
labour are controlled

Shri Panigrahi (Puri): What about
mill-owners?

Shri A P. Jain: Have a little
patience. Running ocommentanes
will not help anybody. I am coming
to the millowners. The mnufac-
ture 1s controlled If there iz any
extra profit .

An Hon. Member: It is wrong.

Shrt A. P. Jain: It is totally right.
(Interruption)

Mr Deputy-Speaker: Order, ordet.
It is not going to be decided in thiz
mannen
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understanding with the industry. A
extra profit which the
millers earned was paid to the
growers gsa bonus, Now that position
been altered and the statutory

t
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the price of the
/- or Rs. 1/7/'!
as it may be, whether the supply is
other places plus the
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grower and one to the millowner.

Now [ come to the br2ak-up of the
price of sugar. On the basis of ali-
India figures, out of every hundred
rupees that are earned by the sale of
sugar, the sugarcane grower gets
Rs. 40'40 nP, the taxes, i.e., cane cess,
excise duty, co-operative societies'
commission, are Rs. 36-50 nP, manu-
facturing charges and rehabilitation
allowance are Rs. 17-60 nP, allowance
for loss of export is Rs. 140 nP.
The millowner geis Rs. 270 nP out
of Rs. 100 as profit.

Shri Jhonjhuawsla: Is it 50 nP or
15nP?

Shet A. P. Jain: There are other
provisions. (Interruption)

Mr. Deputy-Speaker: The hon Mem-
ber may differ. But the time of
criticism will come when the speech
has been delivered

Shri A. P Jain: 1 want the hon.
Members to challenge these figures
and say that they are wrong.

Shri Jadkav (Malegaon): May I
bring to the notice of the hon. Minis-

ter that 8hri Kasturbhai L#flbhai has
made a statement that sugar mill-
owners get a profit of 10 per cent.
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it is clear that there is
elasticity in the price of sugar.
millowner earns more than
then any money which he e
excess of Rx. 100 is ghared
proportion of about 2:1
the cane-grower and the
owner. So, 1 have not
able to appreciate as  to how
hon, Member who preceded me
collected his figures and what is
basis of hiz figures.

Shri Braj Raj Singh: From your
figures.

fés?ggfg
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the most forceful evidence. We have
been undertaking a programme for ex-
pansion of sugar industry and there
arc also programmes for the expansion
of other industries—cement, jute,
textiles, etc. Out of 55 new factories
which we licensed, as many as 38
were the co-operative factories and
private enterprise was not
given

Shri Braj Raj Singh: How many
have begun working?

Shri A. P. Jain: Among whom?

Shri Braj Raj Singh: Among the §7
co-operatives,

Shri A. P. Jain: About 12 or 13 and
others are comung up.

Now the position is that the sugar
industry is not attracting much capita},
In fact, Sir, some people who got the
licence have not proceeded with the
setting up of the sugar mills. I have
given the facts; I really cannot under-
stand how the hon. Member makes out
that all these extraordinary profits
are being made. If a mill works well,
it makes more profits; if it works in
a bad way it suffers loss. This is the
average which the industry is making.

13 hrs.

Now there is no difference of opinion
between the hon, Member who has
preceded me and the Government that
export of sugar is desirable. For the
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[Shri A. P. Jain]
time being, we have only fixed &
modest quota of 50,000 tons out of
which more than 21,000 tona has either
béen exported or contracted to be

exported.

_An Hon, Member: How much has
been exported?

Shri A. P. Jain: 9,900 tons, a lttle
less than 50 per cent of the contracted

export.

The scheme of the Act 15 something
like this, that Government will fx
quotas of export {rom ume to tume
The aggregate of these quotas will be
distributed pro rata on the milis
the propoition in which they produce
sugar. Each of these mills will be
under a statutory obugation to supply
that quantity of sugar for export pur-
poses to the exporting agency If any
of the mills comnuts a default then m
addition to the normal excise dutv
they will have to pey a penal excise
duty of Rs. 17. That 15, if a2 mull
undertakes to ~upply the quota it will
have to pay no excise duty which s
about Rs 10 and a few annas If a
mill fails to supply the fixed quola
not only will it have to pay Rs 10
and a few annas, but also in addition
to that Rs 17 more us  penal
excise duty

Mr. Deputy-Speaker: On the guan-
tity produced or not produced?

£hri A. P, Jain: On the quantity
fixed and which was not supplicd tu
the exporting agency

If. the sugar 15 of the requisite
quality which 15 wanted 1n the world
markel the exporling agency wiil ex-
port that sugsr. If, on the contrary,
the quantity supplied is not oF the
reguisile guality, it will be open to the
exporting agency tp sell it internally
and out of the proceeds buy export-
able sugar. Now the price paid to the
factgries would be the price realised
by the ,sale of sygar in the world
market less the expr That is the
redson why an export a loss will be
siffered, '
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The question of the agency was an
important thing. We thought of the
varwus agencies. We thought of the
State Trading Corporation. We also
thought of seiting up a new agency.
We also thought of the Indian Sugar
Mills Association who 1 must again
repeat have done a good job by ex-
porting a substantial quantity of sugar
on no-profit no-loss basis.

Shri Braj Raj Singh: Say three
fimes

Shri A. P. Jain: Why does 1t hurt
you?

Now, Sir, the State Trading Corpo-
tation frankly confessed that they
have uo cxpeirience of the export of
sugar and they werce not 1in a position
to undertake it immediately  They
wil have to bwid up an organisation,
=0, there will be inevitable delay, The
establishment of new agencies would
uiso have mwant delay and, therefore,
we have entiusted this work of export
to  the Indan  Sugar Mills Asso-
ciation  who are not going to
make any profit on it and who will
acl under law The scheme which we
have worked out has been formulated
after a great deal of thought and is
a practical stheme. We want to export
and therefore let us employ an agency
which has the expenience and which
can arrange exports.

With these words, Sir, I commend
this motion for the consideration of

the House.

Shri A. C. Guhs: What 15 the agenev
al preseut?

Shri A. ‘P, Jain: The Indian Sugar
Milis Association.

Mr. Depuly-Speaker: Motion moved:

“That the Bill to provide for
the export of sugar w the publie
interest. and for the levy and
collection In certain circumstances
of an edditional duty of excise on
«ugnr producad in.India, be taken

inta rconsideration ™
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The time allotted is five hours for
both, If this Hesolution is negatived,
then we shall have to spend some
time for the second and third stage
of the Bill also.

Bhri Braj Raj Singh: Only twenty
minutes,

Mr. Deputy-Speaker: We might put
an hour for that, and four hours for
the consideration stagc.

Shri Naushir Bharacha: 1 do not
know whether you would extend the
time-limit by an hour. This 1s 1n your
discretion

Mr. Deputy-Speaker: Discretion
should not be used for extending the
time 1 every case.

Shri Braj Raj Singh: I was in the
Business  Advisory  Committee The
subject 15 of great importance and o
the umre showd be extended

Mr. Depely-Speaker: Would hon
Members ke to sit up to sin then”

Some Hon. Members: No, no

Mr. Deputy-Speaker: Lot us pro-
weed, I do not promise just at present

Bhri Ranga: Mr Deputy-Speuker,
Sir, at the very outset 1 would like
to express my dissatistaction with the
means adopted by the Minuatry in
plaving this proposal before the coun-
try and this Pathament I wish they
had eavoided the means ot
an  Ordinance. It  places the
House in a very embarrass-
ing situation. The House 15 oblhiged
to discuss this matter presented to us
in the shape of this Bill ag more or
less a fait accompli, and we have very
littie freedom to make the necessary
changes in it, whether we consider it
ta be urgent or not. That 1s one of
the reasons why 1 feel very strongly
over thiz matter. 1 do trust that at
least in regard to the future, this
Ministry will thke sufMcient care to
ses that it does not pursue this part-
culat meanz in order to approach the
Hoase,

2 AUGUST 1958 Sugar Expbrl Promotion 3958

QOrdinance and Sugar
Export Promotion Bill

The reasons given by my hon. friend
for having resorted to this are not
convincing so far as I can see. They
could have taken the necessary steps
in building up the machinery and all
the rest of 1t without having to depend
upon an Ordinance, and after every-
thing was ready they could have come
to this Housc. Or they could have
hastened consultations and confabula-
tions in order to be able to place this
Bill before Parliament before the
recess  Neither of these courses was
followed By them It is very difficult
to resist the mpression that they
simp.y followed the course of conveni-
ence  For whaose benefit? It s duffi-
cult to say

Coming to the Bill itcelf, T find, first
of all, the hon Minister has taken 1t
for granted that the Ilouse must be
unanimously 1n favour of thi. general
proposal that we should be willing to
export <ugar under the circumstances
and under the conditions when  they
consider to be necessary, that s, to
sustain Joss and heavy los<e. too 1
am not i favour of that There are
*wo propositions here It is very
strange indeed We are mporting
tooderains and selling them here at
prices higher than prices prevailing
in our country, selling them at a jioss
Now. we wanl to export <ugar and
sell 1t in other countries at a loss.
What 1s this jugglery™ Is there any
reason behind 1t 1= there any e¢xcuse
behind if” It s difficult for me to give
an affirmative answer.

Secondlv, we are encouraging our
own producers to transfer areas of
land from foodgrains to commercial
crop: among which sugarcane occupies
a pride of place. In that way, we are
running the nisk of having less and
less  pgroduced in thix country, and
becoming more and more dependent
upon feood 1mports Then, we have
assured ourselves tiat we are going
to be surplus in sugar What arc we
going to do with that surplus? We
are gowng to sell it at a loss, and al &
heavy juss too. Is it good economics?
Is it good planmng for our country?
I would hke my hon friend to recon-
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saider this matier, Even though he
may go away with this Bill passed as
an Act and all the reat of it, it is
never too late to reconsider such an
essential matter as this.

Thirdly, here is an area, Bihar and
Bengal which are suffering today from
food deficits which have to be subsi-
dised as it were by food exports from
other areas in that particular zone.
“The producers of foodgrains in the
other areas have got to go with lower
and lower prices for their foodgrains
in order that they may be made avail-
able to the consumers in the deficit
areas, in the drought affected areas, in
the flood affected arems of U.P. and
‘Bihar at prices which would be within
the means of the consumers. Who
Joses? The producer of food loses,
both in the UJFP. and Bihar and in
other parts of that particular zone.
For whose benefit? For the benefit
of those consumers includ-
ing sugarcane-growers also. Why
should it be done? Because
production of sugarcane is
more profitable in these sections and
therefore, they should be encouraged.
“Then, they should be pampered also
by the sale of foodgrains to these
people at subsidised prices as it were:
not actually subsidies, but at prices
which would be within their means.
“Therefore, these prices are being kept
down. Is that reasonable, I would
like to know.

Then, are we quite sure that we are
going to be in possession of theze
sugar exports for a long time to come?
Ts it mot a fact that only four years
a8go or five years ago, the Gov-
ernment came to both the Houses with
their Bill for the promotion of export
of rice? Some of us told them that
they were too optimistic. They did not
listen to us, They preferred to
depend upon their, own experts. Now,
what is the position today? Have we
got food exports? Have we got rice
surpluses? What has happened to that
particular Act? How much do they
sy that we would be in surplus in
sugar production?
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Shri A, P. Jatn: Which is the Act
that the hon. Member is referring to?

Shri Rangs: That was the Act your
Ministry had piloted. I think wou
piloted it in order to enable the Gov-
ernment to allow rice exports.

Shri A. P. Jain: No, no.

Shri Ranga: If you are not aware, [
can ?hly enlighten you later on in the
lobbies by going into the Act itself.

8bri A. P. Jain: Enlighten yourself
first.

Shri Ranga: 1 was myself present in
the Rajya Sabha. 1 spoke on that
particular subject when it came up
before the House. You wanted power
to export it from Bengal only. We
wanted Government to give freedom
to export if we have got surpluses
from the South also.

Shri A. P. Jain: Let us be certain

Shri Ranga: The hon. Minister may
ascertain  himself whether he is
giving

Bhri A. C. Guha: Such a proposal

came before the House and Govern-
ment took the consent of the House.

8hri A. P, Jain: Was there a Bill?

Bhri A, C. Guha: May be n Bill or
something else, 1 am not sure.

Mr. Deputy-Speaker; It may not be
a Bill; it may be in some other form.

Shri Banga: Whichever the form,
does not matter. It came before the
House, it was debated upon and
passed. The difficulty iz, the Ministry
is omniscient. We are ignorant snd
we are obliged to confeas ourselves to
be ignorant when the Ministry prefers
to forget what it has done. That is
the plight to which we have been
reduced.

wmldbcrbhm mﬁ- b
to go on

surplus? Have the Government
ed themsalves of the rising production

!Es
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of sugar in our country and we would
be certainly in a surplus for a period
of years? On what authority have
they been mble to assure themselves?
On what assurance? Some assurance
there can be if they are sble to raise
the productivity of the ares under
sugarcane, if they are able to increase
sugar content of the sugarcane. It
means this. First of al), they have to
assure themselves of the greater rais-
ing efficiency of the sugar mills to
extract more and more sugar, that the
improved sugarcane is such a good
thing that the sugar content is going
to be on the increase or at least it
would be malntained as high
as  possible and that the
pest  control and pesticides
and all the rest that they have
are 50 perfect that there would be no
danger of sugarcane production itself
going down or the sugar content itself
being reduced. They have got to
assure themselves on ull these three
counts. I do not know whether they
have done so and under what autho-
rity. What experts have given that
particular assurance and that advice?
In addition to that, they can cer-
tainly do one thing, that is, by trans-
ferring area under foodgrains over to
sugarcane. Is that going to be good
for the country, I would like to know.
Is the neeg of the country for foreign
exchange so great as to turm your
lands from food crops to sugarcane?
To that, they have got to give a posi-
tive answer based upon facts. I can-
not be expected to give an amawer
because I am not in possession of all
the facts. One thing is clear. It is
bad economics to try to earn foreign
exchange by selling your things at
dead cheap prices, heavily cheap prices
and then to wuste foreign exchange
by importing food into this country
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when they were asked to sell on a no-
profit no-loss basls, they have gained
some experience and therefore, we
can continue to utilise them. If they
have had experience, we could expect
them to lend their experts to our
State Trading Corporation. The State
Trading Corporation, after all, has
been doing some business. Surely,
the Government cannot mean to say
that the State Trading Corporation is
not good enough to do any kind of
trade, because, they have been doing
some trade all these four years. They
have themselves spoken in praise of
it. If vou want to supplement it,
invite the experts of the Indian Sugar
Mills Association to come and help
them and assist them and supplement
their efforts. In that way, why should
not the Government think in terms of

making use of the State Trading Cor-
poration?

There 15 the other question of mak-
ing profits. According to my hon.
friend, the manufacturers do not seem
to be making great profits and in fact
it is only B per cent. He said that the
millowner is only getting Rs. 2 70—
I do not know—I am prepared to
accept his figure.

Shri C. D. Pande: Per Rs 100. That
s a different thing.

Shri A. P, Jain: Per Rs. 100.

Shri A. C. Guba: Percentage on the

invested capital: that 13 the main
point.

Shri Ranga: It has got to be very
carefully examined. On every Rs. 160
that goes into the purchase of sugar,
this man gets only Rs. 2'70. That
medns that he is getting it on all the
investment being made by the cane-
growers, on all the investment being
made by the wholesalers and all the
retailers and everybody else in this

country. The cane-growers are getting
Ra. 40.40.

Zhri Braj Raj Singh: That is cane
price,
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Shri Ranga: He says that that is the
enly portion which thé¢ grower is get-
ting. In terms of profits, how much
does it work cut to? He has not been
good enough to tell us.

My hon. friend Shri Braj Raj Singh
has given us some figures of the rate
of profits that these sugar merchants
or mill-owners have been making.

Shri Braj Raj Singh: I challenge

him to contradict them.

Shri Ranga: He says that he has
taken it from Government publica-
tions Therefore, I would like my hon,
friend to say that it is not correct, and
they are getting something else; I am
not bothcred about 1t, because 1 am
not on that point now that the sugar
mills are making so much of profits
and that they should not make such
profits or anything like that Just
now, I am not an that point My point
15 just this My hon friend wanted
us to feel assured or feel satisfied that
the cane-growers are also pgetting
somcthing, that, indeed, the cane-
growers are getung twice as much as
the mill-owners from out of the sur-
plug that 15 found ulter allowing a
fawr price to the cane-growers 1
would like my hon. friend to assure
me that this particular bonus 15 being
paid in every State to all the cane-
growers right up till now. I would
like him to tell me whether i1t 13 not
a fact that in Andhra Pradesh and
evén 1n certain parts of Bihar and
U.P. also, the payment of this bonus
is being delayed on one account or an-
other, that there are questions rawsed
as to how much is to be paid to the
growers and so on, and, therefore, the
growers are placed at the mercy of
the mill-owners.

Then, the other point is whether
thé manufacturers ‘are going to be
bepefited by thig export or not. There
is am impression that they are going
to ‘be benefited. There is also the im-
pression that they have benefited. 1
do not now. the fagts, I would like
mv hon. friend %o assure the House
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that the mill-owners are not golng %o
be benefited as a result of this parti-
cular policy of exporting sugar to
other countries, not only directly, but
also indirectly. Does he not give them
an opportunity of raising the local
price 1n our own country, directly or
indirectly?

Shri A. P, Jaln: We have controlled
the ex-factory prices.

8hri Ranga: My hon. friend says he
has controlled the ex-factory prices.
I am glad that he has taken that parti-
cular step At the same time, 1s it not
a fact that a large number of these
sugar mill-owners are having their
control over theze wholesalers?

Shri Panigrahi: Yes.

Shri Ranga: Quite a good number of
them huave their own agents  also.
Have they not themselves  built up
that particular machinery® Do they
not have their fingers in the pie? 1
agree with my hon friend, and I am
not at all in favour of controlling the
retall pirices, o1 what 18 called control-
ling the rctailers. Nevertheless, we
would lLike to know what steps Gov-
ernment have been  able to take in
order to see that these mill-owners do
not play any kind of a prank or trick
or whatever it 13 through their own
agents

Shri A, P. Jain: We are now selling
at the controlled prices, to anybody
and everybody who wants to buy from
us, with the result that the factories
cannot sell at a higher price because
we bring down the prices by our own
sales.

Shri Ranga: I am extremely glad
indeed for this enlightenment, and I
um sure the House also would be
grateful becsuse it is w very useful
step that Government have taken. But
then, what would be its efficacy? That
12 what I would like my hon. friend
te examine,

Mr. Dopuiy-Speaker: Not fust now,
He will ganswer in the end. This m
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of vipa vore discussion should not be
there,

Shri Ranga: This is the parliament-
wry way of expressing my view It is
for him to give the mnswer, then and
there. Otherwise, he can reserve it
to himself 1 have no objection.

Mr. Deputy-S8peaker: There should
be sometliing for me also in order to
tegulate the debate.

Sbhri Ranga: If 18 for him to ask me
whether I give way or not. 1 have
been giving way, whenever, I found
that he was anxious to enhghten the
House with any additional fact, and 1
am glad that he has given this parti-
cular fact, which certainly strengthens
the case of Government And I am
glad that they have taken that part-
cular step Bu! I would like Ium
also to examine whether really they
would be or they are in a pos:tion
effectively to control or influence the
retail price through the step that theyv
have themseive. taken, and whether
they have enough stocks in their own
possession to he able to do so Be-
yond that, I have nothing more to say
on that point

In conclusion, I would Lke to say
that «f only my hen friend had
fuvoured this House with the amount
of information that he has given today
and very much more that we would
like to have, as an explanatory memo-
randum, it would have helped the
House very much, and I am sure it
would certeinly have helped me to
form my own view of this particular
Bill as well as this parlitular resolu-
tion.

Shri Paaigrahi: While I share with
my hon. friend the Food Minister his
anxiety to take measures for promot-
ing the export of sugar with a view to
earn foreign exchange, I could not
thare with him the assurances that he
has given to justify the promulgation
of this Ordinance. I think if he

his own arguments, he will
t they offer a poor justification

i
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for the promulgation of such an Ordi-
nance for taking messures to promote
export of sugar.

Here 15 an industry which has vir-
tually doubled its production during
the last five or six vears There 15
plenty of sugar in the market. And
yel, sugar 1s not selling cheap in the
market, and the price of sugar goes
on increasing. This apperars quie
paradoxical. but such a rise in price
of sugar did occur because of the lack
of a clear-cut policy on the part of
the Food Ministry, so far as sugar was
concerned

While I was going through the Sugar
Export Promotion Bill, 1 had the
opportunity of reading the speech or
rather the substitute motion that Shri
A P Jam, when he was not a Minis-
ter. moved i the year 1349, Shri
Jairamdas Daulatram was then the
Minister of Food  The  substitute
motion which Shri A P. Jam then
moved read as follows:

“This Housr loocks with grave
concern at the unsatisfactory de-
vilopment and growth of the sugar
indu-try in Irdia and 1ts failure
to com= up to the expectation en-
vieaged at the tyme of granting
protection, thereby causing huge
loss to the consumers ™,

Then, 1t demanded:

“to study and report on the
working of the sugar industry, in
particular, with a view lo see
when, if ever, Indian mills will
produce sugar more or less at
world competitive prices.”.

1 do not know whether during the
last nine or ten years, the situamtion in
the «sugar industry has changed. or
whether our Minister of Food has
changed his views,

While moving his motion, Shri A.
P. Jain then told the House:

“Sir, the consumer was fleeced
of no less a sum than Rs. 6 to &
crores, when the Government st
calling conferences, meetings, and
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committees, when every housewife
was worried that she could not
sweeten her child’s milk with a
pinch of sugur. Government was
fiddling with committees’ boards
and conferences.”.

These were the remarks which he
made then,

S8hri Braj Raj Singh: He seems to
have forgotten them now.

Shri T. B. Vittal Rao (Khammam):
He is not prepared to hear also.

Shri Panigrahi: These were the re-
marks which Shri A. P, Jain made
when the great sugar scandal in the
year 1840 was being debated upon and
discussed on the floor of the Central
Legisiative Assembly.

Mr. Deputy-Speaker: Shri Panigrahi
should be careful, for, after ten years,
he may come to this side, and he might
be reminded of this.

Shri Naushir Bharucha: There 13 no
fear of that.

Shri Panigrahi: 1 do not want to
quote what Dr. P. S. Deshmukh said
on that occasion. Unfortunately, both
of them, i.e. Shri A. P. Jain and Dr.
P. 5. Deshmukh, are now on the Trea-
sury Benches. I need not quote what
Dr. P. 8. Deshmukh said, and what he
said was in even stronger terms. He
wanted that any mill-owner who had
made a profit of Rs. 5000 should be not
only punished, but all his property
should be confiscated. He had gone to
the extent of demanding this.

Mr. Deputy-Speaker: Does the hon.
Member want the same thing or some-
‘thing stronger?

Shri Panigrahi: Something stronger.

Perhaps there is'something in the
suying that history repesats itself. After
all these © years, the same crisis is
facing us in the sugar industry. But I
would like to say that there iz really
ne crisls in the sugar industry which
nedessitated the promulgation of such
an Ordinance. It there is any rise in
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price today, it is because of the hasty
step that Government took in promul-
gating such an Ordinance. As a result,
the traders and speculators who were
active got the opportunity and scope
to increase the price.

My hon. friend who moved the
Resolution, referred to the index of
production. In fact, the index of pro-
duction has gone up to a great extent
In 1953, we produced 10.01 lakh tons
of sugar; in 1956-57, we produced 20.26
lakh tons. Such a huge increase in
production was really a marvelilous
achievement on the part of the sugar
industry. The Development Councll
for the sugar industry has also placed
the production target for the current
scason, that is, the 1958 season, at 21.3
lakh tons. It has been calculated that
the domestic consumption would at
best be 19 lakh tons 1n the current
period. The production was 18,67,000
tons upto 30th June and carry over
from 1957-58 season was 4,268,610 tons;
the aggregate supply with the mills
comes to 23,905,610 tons. So when the
sugar stocks as on 30th June with the
mills were to the tune of 23,95,6€10
tons, what was the necessity for pro-
mulgating the Ordinance for exporting
sugar? There was an exportable sur-
plus  The hon. Minister said that even
when there wag no Ordinance, even
when no subsidy was given for export-
ng sugar, last year, in the seazon 1957,
the Sugar Millowners' Association had
exported 1.53 lakh tons of sugar. BSo
the exportable surplus was there and
there was no necessity for promulgat-
ing the Ordinance for achieving that
result.

1 was surprised to look at the quan-
tity of sugar which has been despatch-
ed from the mills also. If we Yook into
that, we will find that there was no
necessity for creating any panic in the
market by faking recourse to such =
kind of Ordinance. The total despatches
of sugar from the factories by 3ist
March 1958 were 8,08,000 tons. Thay
came to 11,774,000 tons by dlst May.
The = iotal despatches were
1350000 by 3th Jume. Thus the
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stocks with factories stood on 30th
June at 10,45600 tons. So in the
market, there is plenty of sugar. Had
there been no Ordinance, in the
regular course of supply and demand,
thare was every possibility of the
consumer in India getting sugar at a
price less than one which is prevailing
today as a result of the promulgation
of the Ordinance. .

There may be some reason for the
Ordinance. The consumption of sugar
was increasing and with a view to
decrease the consumption of sugar, this
Ordinance was promulgated. But if
we look at the consumption figures, in
1851-52, the country waas consuming
11,7 lakh tons. The consumption near-
ly doubled in 1955-58 when jt rose to
1043 lakh tons. 'The planners have
calculated that at the end of the
Second Plan period, our demand for
sugar might increase up to 23 lakh
tons. But even today, when the Ordi-
nance was promulgated, we have
stocks near about 2 million tons. So
still we have plenty of stocks with us
There was no necessity for us to go
into the market and create such a scare
which has resulted in speculators and
hoarders keeping to their stocks and
creating an artifiicial scarcity by
increasing the price.

I may just refer to the exportable
surplus. It has been calculated that
this will come to 3 lakh tons. But the
figure the Government have decided
upon is 50,000 tons. So out of an
exporteble surplus of 3 lakh tons—a
fgure which has been calculated by
the experts of Government themselves
—only 50,000 tons were set apart for
export. It was not such ‘a huge
quantity. It was only 2.5 per cent of
the estimated production. The quantity
which we have fixed for export is not
such & huge one a3 to eall for such an
emergency measure,

T would lilke to submit that the
upward trend So wugar price, though
aurprising, is because of the policy that
Was purswed by Government Govern-
mest pursurd this policy not of its
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own, but the sugar millowners have
actuated and rather influenced Gov~
ernment to take to such a policy so
that they can pocket some more profit.

After the promulgation of this Ordi-
nance, the price of sugar in various
parts of the country has increased by
2 to 7 per cent. So far ag Orissa is
concerned, it has gone up Rs. 1-2 to
Rs. 1-4 per seer. It comes to about
Rs. 45 per maund. So if the ex-factory
price has been fixed at Rs. 35 or Es. 36,
the consumer ig paying Rs. 5 to Rs. §
per maund more. It is because of this
upward trend that the Reserve Bank
of India took recourse to credit
squeeze. The hon. Minister has refer-
red to that. The directive of the Bank
says that “the price of sugar has
shown a rnsing trend during the past
few months”. It iz not that only in
the month of July the consumer has
been paying a greater price for sugar,
but as the directive says, “The price
of sugar has shown a rising trend
during the past few months despite
the fairly comforisble supply poasition.
It is because of the tendency of the
trade to withhold stocks”. Though it
has taken recourse to the credit
squeeze, so far as retailers are con-
cerned, the Reserve Bank has not been
able to control the retail price. The
hon. Mmister has admitted that though
Government are m a position to fix
the ex-factary price of sugar, they are
not in a position to control the retail
price and they are not going to resort
to any measure for this purpose for the
present But the sugar millowners
have their own agencies and they
know how to take profits whenever
they want to put the Government in
any critical situation.

1 would like to gubmit that the
Government have bken ‘waylaid’ by
the sugar millowners as Lakshman was
in the good old days of the epir:
Ramayana by the golden deer which
came across his path. With a view to
earn foreign exchange, we are going
to catch at anything that comes to us.
The amount of foreign exchange that
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we are going to earn is only Rs. 2.25
crores and we are going to suffer a loss
of more than Rs. 3.5 crores. That is
how the sugar millowners have put
the Government in a position from
which the government cannot retract.
It is because in previous years they
exported sugar at their own risk. Once
they created this market they came
upon the neck of the Government and
swid: You see the achievement of the
Sugar Mills Association. We have
created a market and if you do not
come to our help we cannot export
sugar and Indian sugar will lose its
world market In this way, Govern-
ment has been rather beguiled to take
recourse to such a step.

Though I have full sympathy with
the measures for exporting sugar, still
I cannot appreciate the way the Ordi-
nance was promuligated I feel Gov-
ermment has taken a hasty step which
was not necessary and which has gone
to the detriment of consumers of suga)
in our country.

Shri A, C. Guha: Mr  Decputy-
Speaker, Sir, I thimk therc is hardly
any difference of opinion about the
purpose of this Bill. I for myself do
not object even to the Ordinance
being promulgated, particularly, when
I see that the Government took rertain
steps almost immediately after the
Ordinance for the export of sugar.
There is hardly any ground to take
exception to the issue of the Ordinance

But there is something to be said
about the sugar industry and the man-
ner in which Government is handling
this industry. Today the hon. Minister
has given a good conduet certificate to
the industry. I do not like to embar-
rass him by quofing what he said in
1849 while he was sitting on this side
along with me. But, I hope he would
recollect that he demanded an enquiry
and the enguiry was conceded by the
Miniater then in charge, Shri Jairam-
das Daulatram. I hope he must have
refreshed his memory, before coming
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to this House on this occasion, by
going through the rélevant portions of
the report of the Enquiry Comniittee.
Practically, on al]l the chargex +hat
one-man committee found the industry
to be guilty.

They charged extra premium over
the price; they sent out sugar violating
the freczing order of the Government;
they smuggled out sugar to Pakistan;
and, 1n the ultimate, they informed
that there was a shortage of sugar, and
30 no export of sugar could be allowed,

Sir, I do not like to read out the
relevant passages The time you would
allow me won't permit that I think
the findings of that enquiry cothmittee
would have, at least, made the hon
Minister think serously before giving
a pood conduct certificate to the rugar
mdustiv as such

Sugar production has gone up I
ha~ practically gone up by 100  per
cent  That s credit for the industry
Bui, they did 1t for their own interests,
for their own profit And, I do not
think, for that rcason the nation ot
the consumers have very much to be
grateful to them That 15 not much
point for them to get any certificate
from the nation  Any other capitalists
—even {oreign capitalists—would have
done that if the proposal would give
a dividend for the amount invested.

The hon. Minister has just now
gquoted that they have been getting
only Rs 2i40 for Rs. 100|- sales. But
that does not give any accurate picture
of the industry. The profit that the
industry- has been earning on the
invested capital would give the correct
picture. 1 think, one gentleman on
that side quoted some industrialist
saying that the industries are earning
8 per cegt dividend.

Shri A, P. Jain: I am in a pozition
to give the figures if the hon. Member
wants. The gross profit sllowed &
10 per cent and, afier deduction of
income-tax it comes to 4.8 per cent.
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Shri Tangamani
this special plea?

Shri A. C. Guha: Anyhow that is
the income they make on their audited
accounts of their companies. But, I
hope the hon. Minister knows that they
have many other devices to eamn
income. They employ their own
selling agents; they employ their own
distributing agentg and earn commis-
sion. I think it is a sort of menace
practically to the entire industry of
India that the whole panel of indus-
trial pet-up is more or less controlled
by the manufacturers.

(Madural): Why

Similar is the case in the jute indus-
try. The millowners or their own
nomnees are the procurers of raw
jute; they are the balers of jute and
after the jute goods are manufactured,
they or their nominees become the
shippers or exporters also So, that
is the position and whether 48 or 4.5

cent 1s allowed 1s not of much

sequence But the main point 1s
the control they have over the entire
industry and the various ways they
have earning profits

The enquiry committee of 1949
found out that they sent out sugar in
contravention of the {reezing order of
the Government; the commuttee found
out that they charged higher prices
than was allowed; all these were to
reap extra profits,

In the present case also Government
have admitted that immediately after
the promulgation of the Ordinance the
sugar price went up by 2 to 7 per cent
Who reaped the benefit? I think they
might not have shown this increased
rate in their account books*of the
factory. The enquiry committee of
1949 also pointed out that their
aceount books were false and did not
give the correct picture of the trans-
actions that those companies were
having. So, this 3 to 7 per cent higher
price has also gone to the pockets of
the manufacturery or some of their
nominees. And the consumers have to
pay this higher price.

139 LS.D.—6.
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The hon. Minister himself has admit-
ted that, as on the previous occasion,
on this occasion also some of the
manufacturers have not played the
game—I think this is the language he
used and that some did not stick to
the promise of not raising the price.
Even after this, I cannot understand
how he can rely on this Sugar Mills
Association to be the export agency.

The Sugar Mills Association is just
a metamorphosed form of the Sugar
Syndicate of India. (Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri A. C. Guha: I think the story
of the Sugar Syndicate of India 1s
known at least to the older Members
of this House. (Interruption).

Shri Braj Raj Singh: Very well to
Shri Jamn

Shri A. C. Guha: Very well to Shri
Jain So, I do not know why he has
selected this Sugar Mills Assomation

as the export agency I shall come to
that later on

Shri Mahanty {Dhenkanal): Because
they are experienced in exploiting.

Shri A. C. Guha: The hon Minister
has admitted—and we also find from
some report—that last year the indus-
try exported 1.53 lakh tons of sugar
without any government help or sub-
sidy. Why just in one year there is
an occasion for this great gap between
the world market and the Indian cost
of production”

I find from some report—the figure
1s given by the Minister in sterling—
in Indsan currency Rs. 420/- is the
vost of foreign sugar and Indian sugar
costs Rs. 750 per ton. That means it
costs 80 per cent more. 1 do not know
whether the Minister has got the entire
cost structure of the sugar mdustry
exammned by the Tariff Board recently.
It should be done annually. Unless
that is done, vou cannot be sure as to
the actual cost of production. I wish
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the Minister may get this thing exa-
mined. It will help the Members to
understand why one year ago, the
ndustry was able to export 1.53 lakh
tons of sugar without any Government
subaidy and why this year for export-
ing only 50,000 tons of sugar, so much
Government subsidy ls necessary and
at the cost of the consumers.

Shri Satyendra Narayan Sinha
(Aurangabad—Bihar): That is because
of the world prices.

Shri A. C. Guha: Why this Dbig
difference in the Indian price?

Shri Satyendra Narayan Sinha: The
Minister explamed.

Shri A. C. Guha: He has not explain-
ed why our cost of production should
be so high. That is the point which
should be examined by the Tariff
Board. . .. ([nterruption).

Mr. Deputy-Speaker: Order, order.
Time is flying.

Shri A. C. Guha: Sir, time is eternal
but life is short.

Shri D. C. Sharma (Gurdaspur): He
is a philosopher now.

Shri A. C. Goha: Ome has to be
oceasionally.

Coming to the Bill, 1 do not know
how he has accepted a new definition
of the term ‘owner’. I think it would
leave some lacuna. He could have
mecepted the definition given in  the
Industries (Development and Regula-
tion) Act or the Mineg Act. There is
also the definition of ‘occupier™in the
Factories Act. He may have accepted
any of these definitions instead of this
definition. 1 am afraid that thiz defi-
nition would not cover some of the

categories of persons in charge of these
Iactories.

Bar) A, P. Jaln: Will be kindly point
that outr
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Shri A. C. Guha: For instance, the
managing director may not be covered.
Anyhow, that is a point to be decided
in the law court. I know that he must
have been told that it would cover
that alsa. But I do not know when a
definition was accepted by this House
and the Government on a previous
occasion and put in two or three
enactments, why a new and combrous
definition has been put here. That
definition was much simpler.

Then I refer to various provisions in
clause 7. I for one have very serious
objection to the provision that jf a
factory fails to deliver the required
quantity of sugar, thut factory will
only have o pay an additional penal
excise duty as in clause 7(1). If it is
necessary for the factory to surrender
certain quantity of sugar for the pur-
pose of cxport it has to deliver that
quantity. There should not have been
any penal cxcise, thus allowing the
company to get over the directives of
the Government. A similar provision
has also been put for the textiles
industry. 1 think it is morally wrong
and 1t encourages violations of Gov-
ernment order also. 1 cannot under-
stand how a company can evade pay-
ing excise duty on any gquota to be
delivered to it and why the dutly is to
be realised later on as in clause 7(3).
Under the present excise rules, no
quota of sugar or other articles which
are subject to excise duties, can be
released from the godown or factory
without paying the excise duty.

Coming again 1o the export agency,
I am not satisfled with the explanation
given for not taking the State Trading
Corporafion as an export agency. It
is a Government organisstion which
has been set up particularly for the
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functions. I would draw tha attention
of Pandit Thakur Das Bhargava to this
clauke. Does it not mean that by this
clause we are amending the memoran-
dum and articles of associstion of all
the sugar mill companies They may
not be exporters according to thewr
articles of association. But by ths
Bill, we are amending the articles of
aszocistion and allowing them to
export sugar In the export licence
policy of the Government, 1 think
there 15 something like an established
exporter Ususlly, export licences are
not given to those who are not estab-
lished exporters. I do not know why
these factories should have been given
this facility. It should have been done
through the STC. With these words,
I support the purpose of this Bill and
1 think that there should be some
modification in certain clauses
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Bhri Naushir Bharucha: Mr. Deputy-
Bpeaker, Sir, I rise to oppose the Bill
not merely because it has been intro-
duced after an ordinance has been
promulgated, but because the very
subject-matter of the Bill is such that
a little analysie would show that this
step should never have been taken by
the Government. The need for
foreign exchange is there, but that
seems to be merely an excuse in this
particular case for promulgating that
ordinance.  When the hon. Speaker
was pleased to call upon the hon,
Minister to justify the promulgation
of the ordinance, he said the justifica-
tion wag that $,900 tons of sugar
earning Rs. 50 lakhs of foreign ex-
change was exported. Rs. 50 lakhs of
foreign exchange is just enough for
this country to last for six hours! Tt
is not even worth mentioning; for
that to have promulgated the ordi-
nance is an abuse of the ordinance-
making power.

We are depleting our fureign ex-
change resources at the rate of some-
thing ike Rs. 3 crores to Rs. 4 crores
every weeck. That is only the loss
over and above what the exports pay
for. How long is this Rs. 50 lakhs of
foreign exchange going to help us?
Earning foreign exchange which will
keep the country going for just six
hours and this is the justification for
rushing through with this ordinance.

Apart from that, why was sugar
selected as the subject-matter for ex-
port promotion? 1 shall tell you why.
This seems to be nothing short of a
racket of sugar barons to exploit the
country. What type of commodity
should be selected for export purpos-
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nant position in the world market
Also, the export promotion should not
be at excessive loss to Government
revenue or national income. The com-
modity to be exported should have a
large exportable surplus, so that the
internal domestic market is not dis-
turbed. As 1 said, if the diffe-
rence is s0o much az this, then it is
futile and foolish to select a commo-
dity for the purpose of export, because
you are making sacrifices without
getting any substantial return.

The difference between the world
price and our cost of production is as
Rs. 10 per maund, which means very
nearly 30 per cent. of the cost of pro-
duction, 1 ask, who bears that bur-
den of subsidy, because the exports
have to be subsidised? Either the
consumer pays it in the form of higher
prices, or the cane-grower pays in
the shape of still lower minimumn price
or the Government pays in the shape
of loss of excise duty, income-tax,
corporation tax and so forth, or the
factory owner pays in the shape of
lesser profits. The Government has
decided already that the consumer
must be made to pay it. What is the
Justification for this? They say that
we are earning foreign exchange and
we shall export 50,000 tons, It
is estimated that 50,000 tons will earn,
depending on the price, foreign
exchange worth between Rs. 2§
crores and Rs. 2§ crores. In other
words, the whole year's efforts
at export, with s0 much bur-
den to the consumer and loss of
national income, will fetch foreign
exchange which is just enough to
make good the deficit in our foreign
exchange resources for less than one
week.

When that is the case, may I ask
why this was done?! Could you not
have selected any other commodity
which has a commanding position in
export trade, such as tea? Nothing
has been done for that, but instead
sugar has been selected

Let us consider the pogition. So
far as the cane-grower is concerned,
he gets at the rate of Rs. 1.5-0 for
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aupply of cane at the out-centre and
Rs. 1-7-0 for supply of cane at the
mill gate. That itself is below the
cost of production, because when the
prices were fixed, an under-estimate
was made for every item whether it
is agricultural meachinery, or irriga-
tion rates or cess. When the price
was fixed at Rs. 1-5-0, the Govern-
ment said it would give the cane-
grower one anna per maund as profit.
But actually what happens is, when
the mills buy cane after May, the
prices slaah down to as low as 12
annas, because they say that cane
after the month of May does not yield
so much; on that basis, this is done.
Not only that. In Bombay, 2s my hon.
friend, Shri Jadhav tells me, some of
the sugar mills take a deposit from the
cane-growers to the extent of Rs. 10
per ton, so that he may again go there
the next season and supply cane.

Shri Bishwanath Roy (Salempur):
Are there no unions of growers?

Shri Naushir Bharuchs: [ am
talking of Bombay. Nobody cares for
the consumer and the cane-grower
aod these things are done. The only
two interests which are safeguarded
are the Government's interests and
the profits of the mill-owners.

Now, where are we going to export
this sugar? It has been stated that

Jraq, Seudi Arabia, Sudan and East

These are the markets at
these exports have been built
up. The excuse on the part of the
sugar barons is this: unless Govern-
ment does something about it our
mxport market would be lost. What
i the export market? 50,000 tons. For
that, what arewe paying? For every
maund that we export, we are getting
Ba. 9 less. In other words, our

ly, if the hon. Minister says that
foreign exchange is useful for the
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internal resources equally important
for the Second Five Year Plan? What
does it actually come to? In this par-
ticular case it means the devaluation
of the rupee. For the same amount
of rupees, you get less of foreign
exchange; in effect it is that, And
whenever there is devaluation of cur-
rency, it is the consumer who pays.

What is more, for Rs. 2§ crores of
foreign exchange that we get, what is
the burden that is imposed upon us?
It has been stated that because of this
export, the price of sugar will be
increased at the rate of 50 nP per
maund. So it will come to about
1 nP per pound. Every time the con-
sumer is made a scapegoat and they
say it 1s only 1 nP or 2 nP and so
on. I ask whether the time has not
come to follow a more enlightened
poehicy.

I say that the scheme of the Bill is
basically wrong for this reasom that
they have adopted a wrong policy and
taken a wrong commodity for the
export market. They keep on paying
for it and make the consumer bear
all the burden. The hon. Minister s
not justified in doing that. Why has
a wrong commodity been selected for
export promotion? My charge agrinst
the Government is that they have
done s0 because of thia racket of the
sugar barons to exploit the consumer
in which the Government willy-nilly

heilps.

So far as the scheme of the Bill
concerned, I should like t0 have a
more facts. Apart from the constitu-
tional abjections which might
urged later on, spart from that, the
first point is why this export agenocy
has been created? Why should it be
in a monopolistic position? Why showld
there be only one export agency?
is export not permitied by othere? The
second point is: how are the profits of
this export agency going te be utilixed.
Thirdly, we do not know what is
ths Government's mind wilk
to the payment of price to the

s

4

§

H:
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owner who delivers the quota to the
export agency, If it is the intention
of the Government -to build up an
export market then why should you
select & commodity where there may
be shortage even in the héme market
at a later date? Then, {f there s a
logs, who bears the loss? Will the
expart agency suffer that loss?

There is one last word and I shall
conclude. Again I may say that this

agency is not going to make any pro-
fits, It will run this business, as far
as possible, on ‘“no profit; no loas"
basis. Therefore there is no racket.
Even the sugar factory owners will
not get anything more than the price
minus the expenses I shall explain
the reason. Today the potential for
sugar production in India is far more
than can be utilized. In fact, it 1s an
over-capitalised industry. There are
202 sugar mills out of which ip one
season barely 75 per cent. work The
sugar baron is interested in seeing
that his extra idie capacity is utilised
How can that be utilized? Start an
expori racket. Whether the commo-
dity is fit for promotion as an export
commeodity, that does not matter. But
it this additional idle capacity, .f that
can be utilized, that cepacity will
start paying him dividends. For this
the consumer is made the scapegoat.
1 strongly protest against this Bill
which Is nothing short of explaiting
the consumer, who is unable to suffer
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bitter words in a sugar debate. (An
Hon, Member: Sugar- coated).

At the ouset, the purpose of the
Qovernment seemg to be very
innocent, namely, to boost up sugar
exports so as to earn foreign
exchange. But if we give serious
thought to the provisions of this Bill
and the purpose for which Govern-
ment have introduced this Bill, we
shall find that there are many diffi-
culties we shall have to face later on.

It is true that in one year Rs. 12
crores of foreign exchange were earn-
ed by sugar exports. This also
occupies the fourth place in the export
trade list. But that cannot be the
single reason for pushing our sugar
into the foreign market, because 1t
has already been said that we shall
have to incur a loss of 8 annas  per
maund which iz estimated at about
Rs. 1'40 crores, which has to be borne
by the industry without any corres-
ponding rige in price in the internal
market, But in our expericnce, we
have found that ax soon as an Ordi-
nance was promulgated, the price of
sugar went up by one anna per scer.
The Government have argued that
the price of sugar has been controlled;
at the same time, when consumers o
to the market to purchase sugar, they
find that the price hag risen. Govern-
ment have already pleaded theiwr
helplessness. The hon. Minister of
Food has said that we have got no
machinery to see that articles are sold
at control rates. 8o the control rates
are in the interest of the big business-
man who gets the articles he wants at
those rates, whereas there is no
machinery to see that the consumer
gets the articles at control rates.

It the price of sugar rises, who will
be affected most? From statistics
published in the July issue‘ol Indign
Sugar, we find (page 158):

“The two lower-income groups
(Re. 1 to Rs. 100 and Rz, 101 to
178) asccount for nearly 83 per
cent. of all Sumilies and about 72
por gent. of the entire sugar con-
sumption in value terma™
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So the lower group and the middle
class group of persons will be most
affected by the rise in the price of'
sugar. 1 apprehend that the mill.
owners also will try to make up for
the shortage in their profit by increas-
ing the price in the internal market.
We find in the editorial of Indian
Sugar I have already referred tc:

“Sugar prices in the world mar-
ket are in a depressed state, Ex.
ports of Indian sugar have, there-
fore, to be effected at a price
much lower than that obtaining
in the country. This, of course, is
not a thing particular {0 India, as
many of the world's exporting
countries have to sell their sugar
Lo the export markets at a much
lower price, and the resultant loss
is made good by pushing up the
internal prices”.

So the bad effect on the internal
prices will ultimately affect the eco-
nomy of the ordinary people.

It is of course a riddle to us as to
what is the price in the world market,
Sometimes we are Informed that the
price in the world market is lower
than that obtaining here. But on page
289 of the same journal it is stated:

“During the month of June,
there was moderate business in
Raws as well as Whites, But there
was no particular pressure from
sellers which would have affect-
ed the overall steadiness”.

We do not know what iz the actual
condition I the world market at the
present moment.

As regards production, we Imow
that under the Second Five Year
Plan, the production target, by
1980-81 is fixed at 780 lakh tons as
against the actual production at the
end of the First Five Year Plan of
580 lakh tons, that is, by 1955-56.
This production has increased im
1958-57, that is, in the first year of thy
Second Plan, to 668 lakh tons. The
extimate for 1957-58 has not yet been
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obtained. But the increase in pro-
duction is not due to increase in the
yield per acre, but due to the increase
in the acreage under cultivation. This
is a disadvantage because when we
want to increase production of food-
grains, we should not divert cultiva-
ble lands where foodgrain cultivation
can be undertaken to sugarcane culti-
vation; otherwise, we would be de-
creasing the total cultivable lands
under foodgrains. It has also been
accepted by the hon. Minister that it
is not a healthy sign.

A survey was made by the UN.
Expert and he said that we can
increase the yield per acre of sugar-
cane from 30 to 50 per cent. and that
due to want ol irrigation and other
facilities the yield is not being
increased. I would draw the attention
of the hon. Food Minister to this so
that the question of increase in yield
may be taken up

It has already been asked by many
of the hon. Members how long is this
policy of selling our sugar at a loss
in the foreign markets and purchasing
our foodgrains by spending the foreign
exchange earned to be continued, and
whether it 1s a long-term policy or a
short-term policy. As a long-term
policy it is not good economics, as has
already been pointed out by Prof.
Ranga.

As regards the export agency, 1
would like to submit that the State
Trading Corporstion should have been
made the agency. Of course, the
Deputy Minister said that the hands
of the Commerce and Industry Minis-
ter are now full and they cannot take
this up That was said on the Tth
May in reply to a question. I should
say that it is not a convincing reason
for not giving the agency to the State
Trading Corporation. My submission
would be that it should be given to
the State Trading Corporation instead
of to the Indian Sugar Mills Associa-
tion.

Lastly, T would lke to submit that
it Government want to earn foreign
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exchange by selling sugar, they must
at least maintain  co-ordination
between these things, namely, (1)
proper price is obtained by the cane
growers, (2) proper wages are obtain~
ed by the workers and (3) proper
price is maintained for the consumers.
If this co-ordination is not maintained,
it will not be possible to earn foreign
exchange; or, if that foreign exchange
is earned, it will not be available for
any good use to our country.

Shri Satyendra Narayan Sinha: Mr.
Chairman, Sir, 1 rise to support the
Bil) moved by the hon. Minister of
Food and Agriculture and to oppose
the Resolution of my hon. friend Shri
Braj Raj Singh. Even Shri Braj Raj
Singh has not adduced any very cog-
ent reason for accepting his Reso-
lution disapproving the Ordinance
promulgated by Government. He
also feels that it is necessary to export
sugar this year as well despite the
fact that the world price is much
lower than our internal price. So,
he agrees with the principles of the
Bill; he agrees with the purpose of
the Bill; but, he has objection only to
the promulgation of the Ordinance.
And. he felt that before promulgating
the Ordinance the hon. Minmter should
also have seen that the millers did
not take advantage of the speculative
price  According to him, perhaps,
Rs. 3} crores have already been mop-
ped up by the millers by charging
Rs. 2 per maund higher than the pre-
wvailing price.

I should have expected the han.
Minister to enlighten the House on
this point, In fact, it is a very mate-
rial point. If the millers have alveady
made a profit of Rs. 3} crores, them,
the case for any kind of subsidy or
any kind of increase in the internal
price loses its legs. Bo, I
request the hon Minister,
replying to the debate,

would
while
to kindly
enlighten this House on this paint.
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Ap far ss the purpose of this Bill
concerned, I have found that there
hardly any difference of opinion in
House except, perhaps, on the
of one or two hon. Members.
en Shri Braj Rej Singh agrees that
is necessary to export sugar. We
are having a policy of expansion of
the sugar industry. The Planning
Commission has already set a target
of 2-5 million tons to be achieved
during the Second Five Year Plan;
and licences for expanding 59 existing
units have already been issued. And,
1t is proposed to set up 50 new units.

g

#51?

You will notice that at the rate at
which the productive capacity is being
increased, not only will the target of
2'5 million tons be reached but 1t will
be exceeded by a big margin. Our
offtake for internal consumption has
not gone so far beyond 19 lakh tons
or g0. Even if we allow a little more
increase in the offtake, there will be
quite a good margin of carry over.
Bo, we need some sort of flow or out-
1ot for this extra production. If we
are not going to provide some sort of
safety valve by resorting to exports,
the result would be thaf there will be
gut in the internal market resulting
in the closure of mills and unemploy-
ment, hardship and distress to cane
growers and all that. So, it is neces-
sary that we should centinue the
practice of exporting some sugsr
every where,

Last year, as has already been said,
we exported 153 lakh tons and the
result was that already a scare was
<reated in the international market.
I have geen in an article that the
LChairman of a British Arm already
expressed his fear that the Indian
sugar export constituted a big threat
%0 the UK What was gained last
year should not be lost this year by
stopping exports altogether. There-
fore, I wholeheartedly support the
purpose with which this Bl hes been
Brought forward.

My friend, Shri A. S. Guhs, while
weking the hon. Minister of Food and
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Agriculture to examine the cost struc-
ture expressed surprise why we could
not export agamn this year 1'5 lakh
tons when we did so last year. Like-
wise, some other hon. friends—Shri
Vajpayee 1 think—have also made
this point. But the hon. Minister,
while introducing the Bill, told the
House that we are exporting 50,000
tons of sugar this year. The result
would be that we would be losing
about Rs. 1-40 crores. If we spread
1t over the total internal production,
the loss per maund will be 50 naya
paisa per maund or 1'0 naya paisa
per seer. If we have to subsidise the
internal sale, the consumer would not
sulfer more than one mnaya palsa
Really the apprehension expressed by
our friends here in opposition to this
measure is that it will operate as a
great hardship to the ordinary con-
sumers. Government has controlled
the ex-factory prices but no step has
so far been taken to control retail
prices, The hon. Minister has said
that there are about two lakh retail
shops and perhaps the machinery is
not adequate to regulate the sale. 1
would plead with the hon. Minister
that the real fear expressed by the
hon. Members here is that the hard-
ship that will be caused will be passed
on to the ordinary retail consumer.
So, it is necessary to have some con-
trol of the retail prices.

Shri Ramji Verma has said that the
production has come down this year
by 59.000 tons and has suggested that
the interngl consumption will be less
by that quantity. He forgets that
there is already a carry over of 4-§
lakh tons and we expect that even
after having exported 50,000 tons
there will be a carry over of about
four lakh tons. Actually, even if we
export & lakh tons, there will be a
carry over of 3-5 lakh tons. which
is 15 per cent. of our total consump-
tion. Perhaps the only reason why
the hon. Minister is not increasing the
export quota is that it will mean more
hardship to be spread over and per-
haps he will have to resort to a muen
greater subsidy.
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So far as the export of sugar is con-
cerned, 1 am at one with the hon.
Minister that we should continue the
export of sugar and capture the mar-
ket. So long, we have been depend-
ing on three items: jute, tea and
textiles. It was seid that we could
have earned this foreign exchange by
increasing the export of tea. But we
have got to diversify the export trade
also. We should not depend upon
traditional items so that if there is
some difficulty in production either
here or in the world market, there is
some instability in the balance of
payments, Sao, it is necessary to intro-
duce some more items 1n our export
trade. From that point of view, 1
think Shri Naushir Bharucha will also
withdraw his objection and agree that
it is necessary to cantinue the good
work that we did last year and create
a market for our sugar in the foreign
countries. As I have already indicat-
ed, in course of time, we will be pro-
ducing enough sugar in this country
and if we are not having some sort
of an outlet, there will be a glut in
the internal market and it will mean
a still greater hardship.

1 whole heartedly support my hon.
friend Shri Jhunjhunwala when he
s&ys that while we are resorting to
all these measures, it is necessary also
to look into the cost structure of our
industry. This is a valid point and
we cannot continue to go on exporting
at a loss altogether. He has referred
%o Indonesia; it is producing eight
lakh tons and iz exporting half of it
at Rs. 20 per maund whereas her
internal price is about Rs. 48 per
maund. Yet it is not good economics
#f we continue the export at a loss.
Therefore, it is necessary fromh our
point of view that we should do our
best to try to increase the yleld of
sugarcane per acre. (Government are
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taking emergency measure, Ultimately,
we will not be able to sustain this
export trade with this high oost strue-
ture in the country.

The whole aspect of the sugar
industry has been discussed in the
cowrse of & small measure, which I
think was not necessary and the
question of sugarcane growers has
been brought in. We do feel that
some sort of a relationship should
exist between the cost of sugsrcane
and the price paid. It was decided
by Dr. Katju: when he was Industries
Minister in U.P. that this kind of =&
relationshup should exist but this has
not been given effect to so far.

What is needed is that we should
vigorously take up thizs question of
reaching to the ordinary farmer the
results of our experiments in the
research: laberatories and institutes
and ree how far these experiments
bear fruits,

Before 1 conclude 1 want to under-
line once again this point that we
must give further attention to this
aspect of the question. With these
words, 1 wholeheartedly support the
measure before this House.

Shri A P. Jaim: Mir, Chairman,.
some hon. Members have accused me
of showing partiality to the millers
and of showering on them undeserved
encomium. This is for from true. I
have been as critical of the millers as
1 have been paying them tHeir due
praise. All that I said was that the
Indian Sugar Mill Association has
dome a good service in exporting
more than 150 thousand tons last year.
1 also said that some of the millers
had failed to abide By the assuranoe
which they gave whicl compelled us
to control thie price of sugar.

Two hon. Mémbers, Shri Rangn
and 8hri Naushir Hbharucha, s
opposed to the basic objectives of the
Bill. Shri Bharuchs has said that we-
have selected a wrong commodity. My
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has made my task easier; he
very correctly said that we should
to as much broad-base our exports

e possibly can. 1 may tell Shri
Bharuc.ln that the future pattern of
our Indian foreign trade is going to
be very different fromm what it s
todsy. We should try to step up the
export of tea, jute and textiles but
that is no reason why we should not
export sugar in ever larger quantties,
Past experience has shown that we
can export sugar and it is going to be
our definite policy to export sugar.
We shall try to create suitable condi-
tions for exporting sugar.

'-'ﬁi’

One question has been raised by
more than one hon. Member: Shri
Panigrahi, Shri Guha and Shri Vaj-
payee. They have stated that on the
last occasion in 1857, the Indian Sugar
Mill Association could export more
than 130 thousand tons of sugar on
their own account. Then, why not
they do it today, they ask. The {fact
of the matter is that even last year,
1957, we prepared a scheme and
assisted the Association in making
arrangements for the export. But the
circumstances prevalling at that time
were very different from what they
are today. In my opening speech, 1
said that in 1957, as a result of the
Suez crisis and also as a result of the
failure of the beet crop in  Europe,
the world price of sugar had gone up
and s0 we could export sugar and
make a little profit. This yeer the
position is different. OQOur internal
prices of sugar are higher than the
world prices, and, therefore, we have
to export sugar at a sacrifice. That
is one reason why it has become
necessary for Government to enact an

for financing the loas and for that a
law iz necessary. That is the justifi-
cation as to why we passed the

gpinions have been
need for enacting

the Ordinance. On principle, 1 have
is some-

thing extraordinary and it is only

)
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exceptional cases that Government
should take recourse to Ordinance.
That was exactly the position. Because
we are badly in need of foreign
exchange, we passed the Ordinance.

A fundamental question has been
raised, whether it is a good policy to
export sugar at a loss.

Bbri Naushir Bharucha: At a huge
loss.

Shri A, P. Jain: Yes, ] am prepared
to accept that also, a huge loss. That
depends upon the conditions,. We are
badly in need of foreign exchange. It
s not only we who are exporting
sugar at quite a heavy loss, but some
other countries who are similarly
situated and who are in need of
foreign exchange, for one reason or
the other, are also doing so. The case
of Indonesia has been mentioned.
Another case is that of Australia,
where the internal prices are much
higher than the prices at which they
are exporting sugar.

Well, it is a good suggestion, & nice
suggestion that we should make every
effort to bring down the cost of pro-
duction, and one of the ways of reduc-
ing the cost of production is that
each acre under sugarcane should pro-
duce much more than what is produc-
ed today. That is the one solution of
the sugar industry. Unfortunately,
our sugarcane yields are very low,
some of the lowest in the world. 1t is
not so all over the country. In the
south the sugarcane yields are much
higher, as much as 50 to 60 tons per
acre, as against 11 to 13 tons in
northern India. That is partly due to
climasic reasons. But I think even
the disadvantages attaching to chmate
can be overcome 1o a large exient,
and it should be an effort on our part
to increase the yield per acre.
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question of foodgrains versus cash
«<rops, 1 made it clear that it is the
wefinite policy of the Government of
India to see that larger production of
cash crops should be obtained by
intensive cultivation and not by
-encroachment on the foodgrain area
We shall make every effort to achieve
that end

A question was raised by Shn
Ranga a: to whether we have been
able to control even the wholesule
prices He said that many of the
wholesalers are 1n one or another way
comnected with the millers, and he
was doubtful whether we have been
able to control the wholesale prices
Now!, our mechanism 15 something
like this  One-fourth of thc entire
production of sugar in a year 1s ear-
marked for being requisitioned by the
Government This year the produc-
tion was a httle less than 20 lakh
tons, and so we are entitled to requi-
sition five lakh tons of sugar We
have prescribed the control price for
that sugar, and we have got the
power to sell the sugar earmarked for
requsition at the control price to
anvbody whom we authonse to buy
We are selling sugat in quantities of
one wagon and more Our sales are
not confined to the existing whole-
salers Anyvbody who wants to trade
in sugar can put min an apphicat.on to
the Government that he wants one
wagon of sugar We then order the
mill to supplv him one wagon of
sugar at the control price, and he buy.
the sugar and sells 1t So the area of
competition 1s now enlarged, it v no
longer confined to the traditional
wholesalers

1 dare say, Sir, that as a result of
this operation. we have met with
almost full success On 3rd of May,
at Jullundur the price of sugar was
Rs. 37-20 n P —that iz the wholesale
price. On the 26th of July, the price
went up to Rs. 39-22 nP. Then we
undertook this new sale operation and
the price has been brought down-—I
am giving the figure as on 15th of
Angust—to Ra 37-12 nP.: that iz, a
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lattle lower than what it was on 3rd
May, and all the rise has been elimi-
nated In Delhi, on the 8rd of May
the price of sugar was Rs. 38-81 n.P,
On 26th July, it went up to Rs 40-2%
nP Now i1t has been brought down
to Rs 38—a lttle lower than what it
was on 3rd May Similerly, in
Kahpur the price on 3rd May was
Rs 36-78 nP It went up to Rs. 38 an
26th July Now 1t has been brought
down to Rs 37 Similar 1s the tale
with regard to other places

Shri Panigrabi: How do these
prices comparce with ex-factory prices
fixed by the Covernment on 30th
July?

Shri A P Jain: There was no fixa-
tion of price on 30th July, but I can
say that the cx-factory prices had
also gone down

8hri Panigrahi: On the notification
of 30th July the ex-factory prices
were given

Shri A. P Jain: | shall give the
ex-factory prices also On 22nd July,
the e¢x-factory price i Punjab was
Rs 38-52 nP and now 1t 1 Rs 36-30
nP In Western UP, the ex-faciory
pricc on 22nd Julv was Rs 37-87 n.P.
and now 11 1x Rs 36

Shri Bra) Raj Singh: What were
the prices at the time of the promul-
gation of the Ordunance”

Shri A P Jain: 1 am giving the
ficures as on 22nd June In the
Punjab, it was Rs 37-38 n P and now
it is Rs 38-50 nP In Western UDP,
it wa, RS 36-61 n.P and now it is
Rs 36 In Eastern UP., it was Ra
38-13 nP and now 1t is Ra. 38, In
North Bihsr, 1t was Rs. 37-25 n.P. and
now 1t 15 Rs 36

Seth Achal Singh (Agra): What
about Delhi State?

16 hrs,

8hri A. P. Jain: Delhi State has no
factories, Our copuol messures, 1
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submit in all humility, have becn
effective.

Shri A. C. Guha raised a question
as to why we have not entrusted this
export business to established ship-
pers. He said that that is the normai
practice. Now, there iz a little mis-
understanding shout the export of
sugar. If a large number of Indian
sellerz go into the féreign market and
begin to compete with one another,
our prices go down. Nearly all the
countries  which are controlling
exports or which want to promote
export, raise their export through o
specialised agency. The question 13
what should be the specialised agency.
A difference of opinion has been
expressed. and some hon. friends
have said that it should not have
been the Indian Sugar Mills Associa-
tion but that it should have becn the
State Trading Corporation 1 have
already stated that the State Trading
Corparation is very much in our mind
We asked the State Trauding Corpora-
tion to take it over. Their hands are
full and they have no expericnce of
sugar. Therefore, we have selected
this agency and this agency will
operate on a no-profit-no-loss bas:s
We shall take care that nothing
wrong happens and 1 am hopefu
that it will gwe fruitful results

Another hon. Member, Shri Nauw hir
Bharucha, sard that we nave under
iaken this cxport because there was
unutilised capacity of the indus'ry
and that the industry wanted to make
profits by producing more, part of
which would be exported and part of
which would be internally consumed.
1 am sorry to state that these facts
are not correct, It has nothing to do
with the rated capacity 1In fact, the
ruted capacity today is lower ihan
what the sugar industry is producing.
end, therefore, there was no question
of utilising any unutilised capacity

8hri Nawshir Bharocha: May 1
know how many factories actuully
worked last year?

Shrf A P. Jain: I am sorry I can

rot give the figure, but it may be of
the order of about....
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Shri Naushir Bharucha: Out of 202,
about 75 per cent. only worked.

Shri A. P. Jain: No, no. All the
factories that were capable of work-
ing were working.

8hri Naushir Bharucha: 158 out of
202.

8hri A. P. Jain: Shri Jhunjhun-
wala has raised a rather pertinent
question about the cost structure of
sugar. In fact, there is dissatisfaction
among the millers on the control
price that we have fixed. On the other
hand, some questions have been rais-
cd here, that we are giving them too
much of profit. I am prepared to
consider the question of making a
reference to the Tarif Commission
who may look into everything and
then give their verdict which, 1 think,
will be fair to everybody concerned.

Shri Braj Raij Singh: That should
be done !

Shri A. P. Jain: Lastly. I am grate-
ful to the hon. Member, Shri Satyen-
dra Narayan Sinha, who has answer-
ed many of the guestions which were
raised by other hon. Members. He
asked me to explain whether caution
was taken to avoid rise in prices at
the time when we brought out the
ordinance. That was the question he
put. We did take care. We examin-
ed the trend of the prices and we
found that during the past two
months, since the news about export
went about in the market, there has
been an upward trend. In some places,
there was a rise of 12 annas and 1n
some other places, 8 rise of one rupee;
in ather places, a hittle more and n
some other p'aces. a little less. We
came to the conclusion that the export
of 50.000 tons will wnvolve a loss  of
eight annas per maund. Now, we told
the millers that their price had
already gone up and they should bhe
able to absorb this loss of eight annas
in the price which had alrea”v beca
attained. They gave us an assurance
that the mills will not raise the ex-
tactory prices. Some of the mills
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continued to sel] at the old prices.
Others did not abide by that assur-
ance.

Now, the next thing that we did
was, 1n order to overcome this diffi-
culty, to release a quota of 1,70,000
tons in the middle of July. We also
took some steps by way of limitations
of credit advance. Some of the
millers again withheld the quota.
They did not care to sell the quota
which we had released, and therefore,
we were driven to the necessity of
controlling the price,. We were not
happy with it; but we were quite
angry with it. But there s 1o
option. The default is theirs,
because they gave an assurance and
they did not abide by that.

These are some of the questions that
have been raised and on the whole [
find that while there has been a dis-
cordant voice raised by two hon.
Members, this Bill in general has
received the support of the hon.
Members. I hope they will give thowr
acceptance to it,

&t waora Tay ;. @t ARy,
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& 7 W g av oy wifeAw ywrio
Y fiear e wfed o o 7 & gadt
N wreewwr N 1 3w AT W
sefoy S gHH WA e &
e § A o ol A arry ek
forwwr adftor ag gwr fs gg Wt
Y ATH w7 & ufas oher fre
TAT | T GATE@TS WY T%T AT qEA
a1

16.12 hrs.

[Ma. DEPUTY-SPEAKER in the Chair]

femr Tr AE T gEw O wR
W ITATATEY K TAT FT AWA 9
o\ IH qATE FT W FF T4 AT FH
¥ w9 N TH ¥ IJOTEE § IR WA
qFSET A%q @ ST ITHT WA F GHA
4 | AfFT IAET WAT T §F T qATH
= gex A & fg mfewi & 39
# wrA faar 1 gy Sfaw wf o1y

ATAAYg AT WY S 4 damn e
&t ufaferm wifeza g & a7 oF
W QY & A § qvay wwen g e
a T g § fe wfafdea s
¥ wzard ¥ 1 | A W g A
M T A s awEy § feaml
¥ arzg §, IR IR fewmam
AN 2 wtfaw aff &t o @
wfaforr el N &% fegr ww
# fagr vy § av fear amar &, a3 @
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£ ddfrzer & & guwer § fw wfa-
Am A omwaf A sramwar

I gafar A IBH T AET

Mr. Deputy-Speaker: The quesion
is:

“This House disapproves of the
Sugar Export Promotion Ordin-
ance, 1958 (Ordinance No 5 of
1958) promulgated by the Presi-
dent on the 27th June, 1958"

The motion was negatived.

Mr. Deputy-Speaker: The yueslLion

B

“That the Bill to provide for
the export of sugar m the public
interest and for the levy and
collection in certain circumstances
of an additional duty of excise on
sugar produced in India, be taken
into conmderation " '

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up clause-by-clause
consideration.
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Clagse 2.—
(Definitions)

Mr. Depuiy-Speaker: There aie no
amendments to clause 2. The ques-
tion is:

“That clause 2 stand part of the

Bl

The motion was adopted.
Clause 2 was added to the Bill

Clause 3.—

(Export Agency)
Shri Tangamani: I beg to mover

Page 2, after line 25, add—

“(3) The Central Government
may cancel the appointment of
any export agency by giving &
month's notice and the same
order shall be final "

Mr. Depuiy-Speaker; The amend-
ment 13 before the House,

Shri Tangamani: I shall explain
the purpose of this amendment. In
clause 2, “export agency” 1s defined
as follows

“‘export agency’ means any
such agency as may be specified
in this behalf under section 3,
and when no such agency has
been so specified. the Central Gov-
ernment ”

So, under this definition, the Central
Government  1tself 1s the export
agency Where the Central Govern-
nient do not export on thewr own, they
nominate certain  export agencies.
Cigusr 3 deals with  such  eaport
agencles.

Clause 3 gives more or less wide
powers to the Government for
appomnting such agencies In the
course of the first reading of the Bull,
the hon Minster pointed out that one
such agency has been sppointed and
that 1s the Indian Sugar Mills Asso-
ciation The Indian Sugar Mills As<o-
ciation have already exported with
the help of the Government of India
to the tune of 1} lakhs tons in the
vear 1957. This year also 1 under.
stand that they have already made
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arrangements and entered into agree-
ments for the export of 12,400 tons,
out of the target of 50,000 tons that
has been fixed. In other words, there
has becen a monopoly created for &
particular unit,

Now, this Indian Sugar Mills Asso-
ciation is also an organisation asso-
-ciated with or allied to the warious
sugar mills, As the House is aware,
the sugar mills are more or less con-
fined to some 7 or 8 concerns. In
the south, we have the Parrys and in
Bihar, Punjab and U.P.,, we have the
Birlas, the Dalmias and others. These
people have combined into one orga-
nisation, and through this legislation
we are giving absolute power to this
particular organisation. I would have
been happier if the amendment which
was given notice of by Shri Guha,
amendment No. 3, had been accepted.
“That amendment says that the Gov-
ernment will nominate the State
Trading Corporation. Where they do
not nominate the State Trading Cor-
poration, Government will have the
power to appoint an export agency.
if that provision had been there,
that would have made clear
the intention of the Government. My
fear is that if the clause is allowed
to stand as it is, this particular agency
which has been appointed will con-
tinue as export agency for an endless
period. My amendment, if 1t is read
with the sub-clauses, will show that
it we do not agree with the particular
agency, Government will cancel that
export agency by giving one month’s
notice, and the export agency will not
have the right of appeal to any higher
authority. The order of the Govern-
ment cancelling this export agency
will be the final order. Sub-clause
(1), if it is strictly construed,. will
_giive power to appoint the State Trad-
ing Corporation. Many hon. Members
.of this House have expressed their
desire that the 5.T.C,, which is already
.doing a lot of business in other indus-
tries, must be allowed to do this busi-
ness. The explanation given by the
hon. Minister is that the S5.T.C. is full
up; but that does not meet my argu-
ment.
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My amendment only says that the
power must vest with the Govern-~
ment. Government can nominate the
ST.C. It S.T.C. is not in a position to
do that work, Government can appaint
an export agency. But, as soon as the
Government feels that this particular
export agency must be cancelled, they
must have the power to give one
month’s notice and complete the can-
cellation.

I would like to know from the hon.
Minister whether any other export
agency has made any offer and whe-
ther Government has any proposal to
appoint anybody else as the export
agency. Or, are they going to con-
tinue the present agency, as they have
done in the past? This is a very
serious matter. A monopoly has
grown in the sugar industry, which
we have protected for the last 35
years. The mill owners have profited
themselves at the expense of the con-
sumers. They have always been ex-
porting sugar at their own sweet will
and pleasure., Now we are giving a
certificate to this particular monopoly
to export this with the help and guid-
ance of the Government. What will
be the result? The result will be that
we will lose Rs. 2} crores or more,
and this loss is going to fall upon the
consumers. As the consumer prices
are likely to go up and as the con-
sumers have to make sacrifices, Gov-
ernment should not allow a particular
export agency to function without any
limit. With these observations, I
propose that my amendment to clause
(3) may be accepted.

Shri A. P. Jain: 1 have no differ-
ence with:the hon. Member insofar as
he wants that the Government should
have the power to change the agency
if it misbehaves. Now, according to
the law, the authority which has the
power to appoint has also the power
to cancel. That need not specifically
be provided in the section, Govern-
ment will have the power to cancel
the agency, if it misbehaves.

Bbyl Tangamani: Why can’t we put
it specifically in the clause?
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My, D—t{;ﬂm: It is generally
understood t the appointing autho-
rity has always the power to cancel

Bhri Tangamani: He has got the
right of appeal.

Mr. Deputy-Speaker: No question
of appeal. The appointing authority
can always cancel that, whatever ins-
titution it might be.

The question is:
“Page 2, after line 25, add—

“(3) The Central Government
may cancel the appointment of
any export agency by giving a
month’s notice and the same order
shall be final"”

The motion was negatived

Mr. Deputy-Speaker: The guestion
is:

“That clause 3 stands part of
the Bill"

The motion was adopted

Clause 3 was added to the Bill

Clause 4.—

(Fixaton of quannty of sugar for
purposes of export)

Shri Tangamani: T beg to move:
(1) 2,—after line 34, add—

“(d) the price trend prevailing
in the sugar market.”

{2) Page 2, line 37,—

for ‘‘twenty per cent.” sub-
stitute “Afteen per cent.”

My amendments deal with ihe blan-
ket powers of the export agency.
Clause (4) says that the Government
will fix the guantity of sugar which
may be exported and in fixing the
quantity they will consider,the quan-
tity of sugar available the quantity
of sugar which will be required for
consumption, the necossity for export-
ing sugnr with a view to earning
foreign exchange and so on. There 1
138 LSD--3.

26 AUGUST 1858 Sugar Export Promotion 3038
Ordinence and Sugar

Export Promotion
BiR
want to add “the price trend prevail-
ing in the sugar market”. That is
my first amendment.

Now, clause 4(2) reads as follows:

“The powar conferred by sub-
section (1) shall be so exercised
as to ensure that the quantity
fixed under that sub-section for
any year does not exceed in the
aggregate twenty per cent. of the
quantity of sugar produced in
India in the season ending with
the month of October falling
within that year.”

In my amendment 1 want to suggest
that the percentage should be * "
instead of “twenty”. Already enough
has been said about the quantity of
sugar that is now produced in the
country During the last ten years
the production has doubled—from one
million 1t has gone to two million.
But consumption has also increesed.
The consumption during the current
year. according to the Government
figures, 15 19 lakhs. By the end of the
Second Plan period it may be more
than two million—it may even be 25
lakhs, 23 lakhs according to the fig-
ures given m the Second Plan

It 15 true that export has been
accepted Having accepted the prin-
ciple of export, we must see that
bhlanket power is not given for export.
As production increases, several new
factories would be coming up 1n
several parts. Now the basis for fix-
g the quantity for export i the
production tn the last season. In the
last season 1t was nearly two million
tons. Now if 20 per cent 1s allowed
for export, the exportable guantity
will be four lakhs, though Govern-
ment jays 1t will be two lakh tonms.
When Government have a certain
proposal for fixing the exportable
quantity at two lakh tons, we must
synchronise it with the percentage
also. The amount must be the same
according to the percentage also. So,
ten per cent will be proper. But I
have suggested fifteen per cent, ins-
tead of the present twenty per cent,
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which 1< exorbitant Because, that
will give an incentive for more and
more export Now, if we accept the
percentage, 1t will be 4 lakh tons this
year, 5 lakh tons next year 6 lakh
tons year after and so on That 1=
the point which I would hke to bring
to the notice of the hon Minister

Whale fixing the quantity for export
vou must also take into accouni tht
interest of the consumers here also
Because though the price trend given
to us 1» Rs 36-38 the prevailing con-
sumer price 1= nearly Rs 45 per
maund, at the rate of Rs 1-4-0 per
seer, 1t will be Rs 45 per maund So,
instead of the ex-factory price instead
of the price which has been fixed by
the Government the prevailing retal
price should also be taken into cons:
deration Already the fact that export
15 gowng to be allowed so far as sugar
15 concerned has given an upward
frend to the prevailing price The
hon Minister said that the prices have
gone down That 15 a matter which
we have to verify because when we
left about three weeks ago the trend
was upward, the price per seer was
really gomg up And now the hon
Minuster says the price has come
down If this 20 per cent 1s fixed, my
fear 15 that the price will go up still
further

The Deputy Mimster of Food and
Agriculture (Shri A M  Thomas)
Can you verifyv i1t onlvy after you get
back”®

8hri Tangamani It can be verified
To make 1t more real I was telling
the hon Minister the price that was
prevailing from my own experience
i & particular market and if neces-
sary the hon Minister and 1 cowdd go
round incogmito and find out what the
prevailing retall price 1s and he will
also bear me out u the retail price at
which it 13 sold in the market 1n
Delhi works out to Rs 45

Mr. Deputy-Speaker The fear 1s
both of them would be recognised,
discovered
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Shri Tangamani Both are coming
from the South He is coming from
one part 1 am coming from another
part There 15 very little chance

Anyway the pomnt s that in spite
of the assurance given by the hon
Minister there 18 no relation at all to
the prevailing retail price today That
1s my submission So, this prevalling
trend 1n the price also mu#t be one
of the critera

Mr Deputy-Speaker The amend-
ments to clause 4 are before the
House

-
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Shri Naushir Bharucha: 1 unl; want
to ask a question Power has been
taken to determine the guantity. Why
1 it that power has not been taken for

vrescribing the  quality and  grade
also?

Shri A. P. Jaln: First 1 will deal
#ith the two formal amendments.

Regarding amendment No. 6, vou
il kindly observe that one of the

26 AUGUST 1958 Sugar Export Promotion 3042

nce and Sugar

Export Promotun
Bill
factors to be taken into account 18
‘“‘the quantity of sugar which, in its
opinion, would be reasonably required
for consumption in India,” That by
itself involves consideration of prices,
not only the past but also the future,
and therefore the intention of this
amendment is inherent and 1 would
not like to prescribe it as any special
condition.

Regarding amendment No. 7, Shn
Tangamani wants 20 per cent  to be
reduced to 15 per cent. He gave
nolice of another amendment which
h¢ has not moved to the effect that 20
per cent may be raised Lo 25 per cent.

Shri Tangamani: No, no. That is to
the next clause. T will explain

Shri A P Jaln: The amendment
~avs “The export quota so fixed shall
not exceed twenty-five per cent of
previous  season's production.” It
appears he s allergic to 200 He would
¢#ither have 1t as 15 or 25

Mr. Deputy Speaker: There iz no
nmendment.

Shri Tangamani: That has nothing
to do with the amendment . Let the
hon. Minister go through the list  of
amendments.

Mr. Deputy-Speaker: Qrder, order
If there is a mistake or misappre-
hension, we can correct it.  Under
clause 4 there is no other amendment
except 6 and 7. Perhaps there s
some misapprehension

Shri A. P. Jain: There is no amend-
ment to that, but the fact is that
either he wants to have it at 15 or 25.

Mr. Deputy-Speaker: Where 1: that
25 per cent amendment?

Shri A. P, Jain: Page 3. line 8.—

Mr. Deputy-Speaker: That is amend-
ment! to clause 5.

Shri A. P. Jain: He says thar the
export quota so fixed shall not exceed
twenty-five per cent. of previous
season’s production. That 1s, each
factory ran be called upon to give up
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to 25 per cent. In the aggregate it
will mean 25 per cent. At any rate,
let us leave it at that.

Mr. Depoty-Speaker: The clause is
different.

Shri A, P. Jain: The clause 1s diffe-
rent, but the fact is that 1t is con-
tradictory. That 1s my contention. At
any rate, ] would like to maintain it
at 20 per cent. We have fixed a very
reasonable figure.

Two other points have been raised,
one by Shri Braj Raj Singh

Mr. Deputy-Speaker: He says the
season might create some trouble.

Shri A. P. Jaln: We have given
thought to it, and I do not think 1t s
going 1o create any trouble, because
we propose to declare quotas from
November onwards, because then we
shall be able to judge the prospects
of the coming season, and 1t is in the
light.

Mr. Deputy-Speaker: Is the season
intended or the year?”

Shri A. P. Jain: The season 15 what
} am talking about

Mr. Deputy-Speaker: Then his
apprehensions may be just

Shri Braj Raj Singh: The year has
been defined as meaning the year
beginning on the first day of May

Shri A. P, Jain: “Year"” means from
the 1st May until 30th April next
year.

Mr. Deputy-Speaker: And season?

8bri A. P, Jain: And season means
the production year ending on 3lst
October.

Mr. Depuly-Speaker: When does it
begin?

Shri A. P. Jain: It begins on 1st
November.

Shri Braj Raj Singh: Then 1t will
mot be within that year.
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Shri A. P. Jain: There are two
things. The yesr we have defined for
the purpose of exports; the other is
the production season. Now it is only
after the month of October that we
are in a position to assess.

Mr. Deputy-Speaker: Then this
season means 12 months, not the year
that is intended elsewhere. This also
means 12 months.

Shri A. P. Jain: One is the season
which is defined as beginning with the
1st November

Mr. Deputy-Speaker: Shr: Braj Raj
Singh says there are two seasons.

Shri A. P. Jain: There is only one
season, there are not two seasons.

Mr. Deputy-Speaker: He might
make sure

Shri A. P. Jain: 1 am quite sure
about 1t

Shri Braj Raj Singh: Falling with-
in that year, and the year is defined
as beginning on the first day of May.

Shri A. P. Jain: Now the basis for
fixation of the quota is the production
of last year, but the export will take
place in the following year, just as
in the case of income-tax. So, while
we will fix the quota on the
basis of the production of the lust sea-
son, i.e., 1st November to 31st October,
the export will take place in the year
which is defined here as commencing
from 1st May and lasting till 30th
April  And so we will fix the quota
only after making an assessment of
the prospects of the coming season
At any rate, I am certain there is no
difficulty about it

Regarding Shri Bharucha’s ques-
tion, all the sugar factories are not
manufecturing all the qualities of
suger Some are manufacturing some
qualities. of sugar, others are manu-
facturing other qualitiess of sugar
Some of these qualities are popular in
the foreign market and they can be
exported. Others cannot be exported
Therefore the exporting agency will
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have the right to requisition a parti-
cular quantity, but it will not neces-
arily be the quantity which is the
same quality in all the cases. There-
fore there is a provision that where-
ever sugar is procured which is not
popular in the foreign market will be
sold internally.

Mr. Deputy-Speaker: | shall put
amendments 8 and 7 to the vote of the
House.

The question is:

Page 2,—

after line 34, add—
*“(d) the price trend prevailing
in the sugar market.”
The motion was negatived.

Mr, Deputy-Speaker: The question
is:
Page 2, line 37—
for “twenty per cent” substitute
“fifteen per cent.”
The motion was negatived.

Mr, Deputy-Speaker: The question
18!
“That clause 4 stand part of the
BillL"

The motion was adopted.
Clause 4 was added to the Bill .
Clause 5— (Exrport quotas for

factories)
Mr. Deputy-Speaker: Are there any
amendments?

Shri Tangamani: Sir, | beg to move:

Page 3, line 8, add at the end—

“The export quota so fixed
shall not exceed twenty-five per
cent, of previous season’s praduc-
tion.”

I would not have ssld a word about
this amendment, but for the observa-
tions of the hon. Minister, Clause 5
says that sfter having fixed 20 per
cent of the last season's production in
the whole country the Government
will export the quantity so fixed. Now,
this clause deals with individual fac-
tories, My amendment s that if we
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go to the individual factories in tak-
ing away something for export quota,
it should not exceed 25 per cent of
last year’s production. It does not
mean that you must ge to every fac-
tory and get 25 per cent to make this
20 per cent. That was not the inten-
tion. In certain factories it may be
nececsary for going in and fixing the
cxport quota.

The point raised by my hon friend,
Shri Bharucha, will be very relevant
and pertinent. We would like to have
that type of quality and grade which
1s required for export. So, in taking
the quantity available from that par-
ticular factory, it sheuld not exceed
25 per cent. That is the purpose of
this amendment. I would not have
explained it but for the fact that the
hon. Minister tried to misinterpret it.

Mr. Deputy-Speaker:
moved"

Page 3. hine 8, add at the end—

“The export quota so fixed
shall not exceed twenty-five per
cent. of previous season's produc-
tion."

Shri A. P. Jaln: The scheme is a
fixed one. It is that the all-India
quota will be fixed for export and that
this all-India quota will be distributed
equally 1in between all the factories
according to the ratio which the pro-
duction of the particular factory bears
with the total production. There is
going to be no variation. Now, there-
fore supposing if 5 per cent is realised
then 1t will be 5 per cent of the pro-
duction of each of the factories.
Therefore, there cannot be any varia-
tion. 20 per cent cmnnot go up to 25
per cent. Therefore, I am sorry that I
cannot accept the amendment.

Mr, Deputy-Bpeaker: The question
18!

Page 3, line 8, add at the end—

“The export quota so fixed
shall not exceed twenty-five per
cent. of previous season’s produc-
tion".

The motion was negatived.

Amendment
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Mr. Deputy-Speaker: The guestion
is:

“That clause 5 stand part of the
Bill.”

The motion was adopted.
Clause 5 was added to the Bl

Mr. Deputy-Speaker: The question
is:
“That clauses 8 and 7 stand par!
of the Bill”

The motion was adopted.

Clauses 6 and 7 were added to the
Bill.

Clause 8.— (Sale by vxpurt agency
af sugar dilierered)

Mr. Deputy-Speaker: Arc there anv
amendments”?

Shri Tangamani: Sir. 1 beg to move

Page 4, for hines 16 to 19, substi-
tite—

“{2) For the purposcs of sub-
section (1) the  export agency
may sell the whole or any part of
the export quota in its custedy at
a price approved by the Central
Government where the  export
agency 15 not the Central  Gov-
ernment "

Clause 8 has two :ub-clauses This
gives power to the export agency to
take all practical measures to export
sugar delivered to it under this Act
But the proviso says that if the export
agency 1s of opinion that having re-
gard to the quality of the sugar
delivered to 1t by any owner, or to the
expenses involved etc., where they
congider i1t expedient to do so, the
export agency may sell the.whole or
any part of the sugar in Indis and
may purchase such quantity of sugar
as it may consider necessary for ex-
port at  the appropriate time. This
proviso gives powers to the export
agency to sell the quantity that has
come into their hands in the local
market. That gives more or less an
omnibus power. Bub-clause (2) gives
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more or less complete power to the
export agency to dispose of this. I
want sub-clause (2) to be deleted and
in the place of that sub-clause, I want
this to be substituted, namely:

*“(2) For the purpose of sub-
seetion (1) the export agency may
sell the whole or any part of the
export quota m its custody at a
price approved by the Central
Government where the export -
ageney 15 not the Central Gov-
ernment ™

Here 11 gives power to the export
agency 1o sell it at a price approved
by it I want the powers to be exer-
cised by the export agency for selling
it at a price fixed by the Government
Where the Central Government is the
export agency. the question does not
arise  Where the export agency s an
agency which has been created under
clause 3, namely, in this  parucular
case, the Indian Sugan Mills Associa-
tion, the Indian Sugar Mills Associa-
tion will not have complete power to
~ell 1t  Tht power to sell it s more
ur less delegated to the Government.

In this connection, I would also
ke to say thal in this period. the
price of sugar bears absolutely no
relation to the nerease in production
or the increased consumption or the
efforts put 1n by the agriculturist. !
would like to mention that the agn-
culturist  was getting probably
Rs 1-4-0 or Rs 1-3-0 in 1047, per
maund—even Rs 2—and he is getting
Rs. 1-5-0 The consumption price in
those days as fixed by the Government
was somewhere about Rs, 28-8-0 in
1849, Now, the price, according to the
hon Minister 15 Rs 38. Consumption
price shas gone up The ex-mill pricc
has gone up The price of sugarcan:
has come down. Production has
doubled. This is a very peculiar thing
becsuse, in spite of certain excises
here and there, a big margin is goint
to the mill owners. That has been thr
set up in the past. Let us not en

An Hon. Member: What sbout rait
of taxation?
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Shri Tangamani: The rate of taxa-
tion is there. I mentioned the rate of
taxation. The rate of taxation does
not affect the grower. Whereas he was
getting Rs. 2/-, if he is getting
Rs. 1-5-0, it is not duc to rate of taxa-
tion. It is due to some other reason
In 1937, for the hon. Member's infor-
mation I may say, the price per maund
was Rs. 7/-. The price per maund,
according to the Government, is
Rs. 38/-, more than five times Four
times increase is not due to the ex-
cise duty. Excise duty 1s there The
price of sugarcane has been kept down
and the margin of profit has heen
increasing. That has been the  con-
tention of the trade umons alsa The
wages of the workers have not con-
siderably gone up. A Wage Board
has been set up and it is still dragging
on. There is absolutely no difference
between the wages which have  been
paid to the workers in 1949 and the
wages paid to the workers in 1958,
There is wvery  little difference.  In
spite of that, the ex-mill price that is
fixed has been considerably higher
This 15 more or less the overall posi-
tion and the overall situation of the
sugar industry Let us not give addi-
tional powers to these monopolies
which are now developing by giving
them complete powers to fix a price
and sell it in the local market when
they have got the exportable surplus
back again to them because they are
not going to export il. This is, I sub-
mit, a blanket power which is given
to the export agency. This sub-
clause (2) has therefore to be deleted
and I submit that in the place of that,
my amendment No. 10 mav be accept-
od.

Mr. Deputy-Speaker: The amend-
ment is before the House,

Shri A. P. Jain: Sub-clause (2) re-
lates to sugar which has been requisi-
tioned and which iz not being exported
either because of transpsrt difficulties
—-tlre factory may be situated at a far
distant place—or the particular grade
is not popular. The sale and purchase
aperations where the quota has been
fixed by the Government are to be
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done by this agency. I do not see
why they should make any variation.
In faet, this sugar will be sold in the
open market either by the export
agency itself or 11 may authorise the
supplier to sell it at a specified price.
I do not think that Government should
come into it

Mr. Deputy-Speaker: I shall now
put amendment No 10 to vote.

The question is:

Page 4,—

for lincs 16 to 19, substitute—

“(2) For the purposes of sub-
scetion (1) the export agency may
<¢ll the whole or any patt of the
eXport quota mn its custody at a
price approved by the Central
Government  where the export
agency 15 not the Central Gowv-
crnment

The motwon was negatived.

Mr. Deputy-Speaker: The question
is ‘

“That clause & stand part of the
Bin”

The motion was dopted.

Cluuse 8 was added to the Bill
Mr. Deputy-Speaker: Now, we
come to clause 9. Amendment No. 11
11 not going to be moved, since Shri
A, C. Guha is not here. So, I shall
put all the other clauses together to
vote.

The question 1s:

“That clauses 9 to 14, vclause 1,
the Enacting Formula and the
Title stand part of the Bill".

The motion was adopted.
Cluuses 9 to 14, clause 1, the Enaci-
ing Formula and the Title were added

. to the Bill

Shri A. P. Jain: | beg to move:
“That the Bill be passed”.

Mr. Deputy-Speaker: Motion moved:
*“That the Bill be passed”.

If hon. Members agree to sit far
another fifteen minutes, 1 can give five
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Shri Jhulan Sinha (Siwan): While
I risv to support the passing of the
Bill. 1 may just offer certain observa-
tions without attempting to  answoer
the eriticism levelled from the other
arde,

17 brs.

1 have becen fortunate enough to weo
this country heavily importing =ugar
from outside draming away K.
resources only a few vears ago
Now, the country is in a position when
we are thinking of exporting to the
tune of 20 per cent of our production.
There was a time, I clearly remember,
when India and Pakistan were toge-
ther—in  undivided India--the whole
country consumed only about 10 lakh
tons of sugar Now, the position s
that when we are producing about 20
lakh tons, some of us are ¢ager not
to allow even a maund of it to go out
of the country, and we¢ want to con-
sume the whole thing oursclves It
is fortunate that the country has been
able to produce so much. But in the
conditions through which the country
is passing, the shortage of forcign ex-
chenge is a thing which we have to
face. We have got to meet that and
find ways and means for meeting it.
whatever may be the cost to our own
convenience or amenities. Therefore,
while supporting this Bill "which
allows the export to the tune of 20
per cent, I will just draw the atten-
tion of Government to certain aspects
of the problem which, I think, they
should take into account and should
never forget.

T am not very clear about this; T
have not been able to follow how this
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Indian sugar which costs a lot more
than sugar produced in other coun-
tries will be able to compete in the
foreign market.

Then there 1s the case of the grower.
The grower of sugarcane should
wot be forgotten. In our anxiety to
expert sugar and carn foreign ex-
change and to subsidise the export
from this country, we arc likely to
forget the vase of the producer. There-
fore, at this last stage of the Bjll 1
would just draw the pointed attention
of Government to the case of the
grower gnd to the case fur the gene-
1al development of this industry,

There are three aspects of the prob-
lem that have  to be kept in mind.
Government should never  slacken
their attempts Lo increase the yield per
acre of =ugarcane in thi= countrg At
the same time, the recovery percentage
from sugarcane should also be height-
enced up The thurd thang 1 would like
to urge i1s that the case of the cane
growers should not be lost sight of

The cane growers are an unorgants-
eod body of kisans who have to face a
body of highly intellectual and well
organised people, the mill owners of
this country Therefore, the case of
growers is hkely to be not given the
same attention as 1t deserves

The price of sugarcane in this coun-
try has been varying from Rs. 2/- per
md. to Rs. 1/5 to Rs. 1/7. Although
the conditions have remsined practi-
cally the same m this country—I am
not going to blame anybody for this—
the cane growers have now to be con-
tent with getting Rs. 1/7 per md. of
cane while they used to get Rs, 2/-
only some 3 or 4 years back. The cost
of production and the prices of other
things which the grower requires have
been going up; and yet I do not know
how the price of cane has been kept
so low at the same level for the last 2
or 3 years. So, 1 would request the
Government not to lose sight of the
cane grower.
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Shri A. P. Jain: | have nothing fo Mr, Deputy-Speaker: The House
add. now stands adjourned to meet again
" tomorrow at 11 o'clock
Mr. Deputy-Speaker: Th ti
is: puty-Spe ¢ question 17.05 hrs.
. " The Lok Sabha then adjourned till’
‘That the Bill be passed. Eleven of the Clock on Wednesday..
The motion was adopted. the 27th August, 1958.





